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Interim report of the Tamilnadu Pollution Control Board in Suc Moto
based on the News item in the Hindu Newspaper. Chennai Edition dated

09.04.2021, “"Dumping of Garbage foiled near Anamalai trucks Seized”

as per the orders of the Hon’ble National Green Tribunal (SZ), Chennai

order in O.A No. 100 of 282021 Dated: 16.04.2021

1.0 Background:

The Hon’ble National Green Tribunal, Southern Zone, Chennai in the
matter of O.A No. 100 of 2021 in Suo Mote based on the Néws item in the Hindu
Newspaper, Chennai Edition dated 09.04.2021, "Dumping of Garbage foiled near
Anamalai trucks Seized” is ordered on 16.04.2021 as follows;

*In Order to ascertain the genuineness of the allegations made in he
newspaper report and the steps taken by the respective regulators to
identify the persons responsible for the same and also to ascertain as to
whether there is any action taken on the basis of the newspaper report,
we feel it appropriate to direct the KSPCB, TNPCB, District Collector,
Coimbatore, District Collector, Thirssur District and the Executive Officer
from Anaimalai Town Panchayat to submit an independent report
regarding the allegatio'_ns made in the newspaper report and what is the

nature of action taken by them against such violators.

The PCB of both the states are directed to submit an independent
reports regarding the implementation of Bio-Medical waste in these
bordering districts and also to identify the persons who are responsible
for such unscientific disposed of garbage as well as Bio-medical waste
as alleged in the newspaper report and what is the nature of action

taken against the generators of waste and the persons undertaken for
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the disposal of the same including assessment of environmental

compensation against those persons.

The TNPCB is directed to conduct the soil test of the place where it is
alleged to have been buried as a method for disposal and if any, soil
contamination or contamination of ground water being caused on
account of the same, they are also directed to submit an independent
report regarding the same along with the remedial measures and the

persons responsible to carry out the same.

The official respondents are also directed to file their independent
report regarding the nature of steps taken by them for implementation
of Solid Waste Management Rules, 2016 and Bio-Medical Waste

Management Rules, 2016 in these respective areas.

They are directed to submit their independent report as directed

before this tribunal on or before 24.05.2021."

2.0 Brief History of similar incidents and necessary action taken:

[) The issue of transportation and dumping of Municipal Solid Waste and Bio
Medical Waste from the State of Kerala to the bordering district of Tamilnadu
namely Coimbatore, Theni and Kanyakumat_’i such incidents occurred then
and there for more than ten years.

i) During 19.11.2006 an incident happened that a lorry carrying biomedical
waste from Kozhikode, Kerala was seized by the public near Meenakarai

Road, Pollachi and a complaint was filed by the VAO, Pollachi to the
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concerned Police Station and case was filed under IPC Section 269, 270, 431,
511 and the lorry driver was arrested and the vehicle was taken into custody.
(Annexure - I) |

A news flashed on newspaper dated 03.01.2007 & 04.01.2007 regarding the
illegal disposal of biomedical waste from the hospitals located in Kerala state
and the same is disposed in the border district of Tamilnadu. Accordingly the
then Chairman, had addressed the District Collector, Coimbatore vide letter
dated 12.01.2007 to take stringent action against the violators and seize the
vehicles used for the said purpose. (Annexure — II)

A D.O. Letter dated 20-02-2009 by the Chairman, TNPC Board was addressed
to the Principal Secretary, Home, Prohibition & Excise Depart.ment, Tamilnadu
to suggest the Transport Commissioner to alert all the Zonal Officers of
Transport Department to watch out for unauthorized transport of Hazardous
Waste materials near the state border to avoid recurrence of such incident.
Principal Secretary/Transport Commissioner, Tamilnadu in turn has
addressed a D.O. Letter dated 24-02-2009 to all the Zonal Officers of
Transport Department with an instruction to inform the District Pollution
control Board Officials, District Collector, Public Health Authorities if they
come across transportation of Hazardous/Bio Medical Waste and not to allow
the vehicle to enter into the State of Tamil Nadu. (Annexure — III)

During an incident in July 2010 a vehicle carrying biomedical waste bearing
registration no. KLO9 V 4086 was seized by the public and a case was filed in
Pollachi West Police Station under case no. 393/2010 vide IPC section 269 &
270. (Annexure - IV). In this regard The Chairman, TNPC Board Lr. No.
MSW/NPCB/F.44933/2008-3 dated 09.08.2010 (Annexure - V) addressed to

the Chairman, Kerala Pollution Control Board informed that “a joint
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committee with the district officers of adjoining state. Accordingly,
TNPCB has nominated the District Officers and communicated the
same to KSPCB vide letter dated 04.02.2010 wherein it was stated
that So far we have not received any nomination from KSPCB.
Therefore I request you to nominate the District Officer of the district
of bordering Coimbatore and Kanyakumari for the Joint Committee,
so that TNPCB District Officers can have meetings with them and
discuss issues with reference fo un-authorized inter-state transport
of wastes.” In the said letter it had further been requested to take
necessary action at KSPCB level to stop the unauthorized transport of waste
into the state of Tamilnadu.

vii) The Chairman, TNPC Board in Lr. No. TNPCB/BMWM/44933/2008 dated
30.09.2010 (Annexure - VI) again addressed to the Chairman, Kerala
Pollution Control Board wherein it was informed that “Inorder to have close
monitoring in the border districts a joint committee is to be formed
urgently and requested to nominate the district officials of KPCB of
the district bordering Coimbatore, Kanyakumari District.” In the said
letter it had further been requested to take necessary action at KSPCB level
to stop the unauthorized transport of waste into the state of Tamilnadu.

viii) The District Environmental Engineér, TNPCB, Coimbatore in letter dated
30.04.2012 addressed to the Member Secretary, TNPCB requested that
KSPCB may be requested to nominate a district Officer for the Joint
Committee and also recommended to send a letter to Transport Department,
Excise Department and Police Department to avoid illegal dumping of solid

waste in Tamilnadu (Annexure - VII)
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News flashed in @ news channel on 29.04.2012 regarding the unauthorized
dumping of garbages & other wastes on land owned by Thiru Eswaran near
Pothamadai, Chemmanampathi Village, Odayakulam Town Panchayat,
Pollachi Taluk. It was reported that the land owner has taken five loads of
garbage from Kerala (Near Thrissur) for their land as manure. One lorry load
was dumped in the land and anothér four lorries were seized by the Anamalai
Police Station and seven person were arrested and a case was filed under
section 269 of IPC. The lorries were loaded with solid waste such as waste
plastic, used tyres, chappals, pet bottles and other municipal waste. No
biomedical waste was found in that lorry. The Lorries with solid waste were
sent back to piace of origin. (Annexure — VIII)

In this regard the Chairman, TNPC Board has addressed D.O. Letter dated
03-05-2012 (Annexure - IX) to the Chairman, Kerala State Pollution Control
Board to instruct the local bodies in Kerala that the municipal solid waste/ bio
medical waste generated in their jurisdiction shall not be transported to
Tamilnadu without obtaining permission from TNPCB.

Directions were issued vide TNPCB Proc. Dated 08.05.2012 to the land owner
Thiru Easwaran., under Section 5 of the Environment Protection Act, 1986 to
collect all the municipal solid waste and other waste if any dumped
on your land and re-transport the same to the place from where it is

collected. (Annexure — X)

xii) Another incident was reported in the newspaper on 18.05.2012 regarding the

illegal dumping of solid waste by M/s Nitta Gelatin India Pvt Ltd, Thirussur. It
was reported that the biosludge which was claimed to be non-hazardous and
used for composting was dumped at Ramapattinam Village, Pollachi Taluk,

Coimbatore District and the land owner has informed that the land was given
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to a person from Kerala for lease basis and he has dumped the solid waste
for drying purposes on 17.05.2012. On contacting the KSPCB officials it was
informed that the waste is non-hazardous and they have informed the
industry people to come to the site. Further a peace committee meeting was
conducted at Pollachi police station along with the TNPCB, Public, land owner,
representative from M/s Nitta Gelatiﬁ India Ltd and lessee of the land and
finally it was decided to remove all the waste from the land by the Industry
(Annexure - XI)and a show cause notice was issued to the land owner Tmt
Suseela (Annexure — XII). A reply was furnished by the land owner Tmt
Suseela stating that the solid waste were removed by the industry and
request to drop further action on the SCN issued to them (Annexure - XIII)

xiii) The Chairman, TNPC Board has addressed another D.O. Letter dated 31-05-
2012 to the Principa: Secretary/Transport commissioner, Tamilnadu to alert .
all the Zonal officers of Transport Department, Tamilnadu so as to watch out
for such unauthorized transport of waste materials across the State borders
into Tamil Nadu and also inform the District Pollution Control Board officials,
which would help to avoid recurrence of such incidents. (Annexure — XIV)

xiv)Principal Secretary/Transport Commissioner, Tamilnadu in turn has
addressed a D.O. Letter dated 20-06-2012 to all the Zonal Officers of
Transport Department with an instruction to inform the District Pollution
control Board Officials, District Collector, Public Health Authorities if they
come across transportation of hazérdous, bio medical waste and not to allow
the vehicle to enter into the State of Tamil Nadu. (Annexure — XV)

xv) Press release in Tamil & English (Annexure — XVI) was given by the District

Collector, Coimbatore District during May 2012 with a request to the public to




Page no: 7

inform the Police Department, TNPCB and Revenue Department if any illegal
dumping of solid waste is noticed.

xvi)A meeting had been convened by the Hon’ble Minister for Environment,
Tamilandu on 22.06.2012 and the Minutes of meeting is enclosed. (Annexure
- XVII). In the said meeting it has been decided te form a Committee with
District Collector as Chairman and including the pfﬁcial of other departments
such as Police, Transport , Commercial Tax, Local Bodies of the Border
district to stop the illegal transport of waste from other states, Accordingly,
the said Committee was constituted Ey District Collector.

xvi) During an incident on 28.10.2012 a public complaint regarding the
Vegetable waste from Thirssur Corporation, Kerala was being transported to
Salem, Tamilnadu via Walayar Check Post. On Enquiry with the police check
post, Walayar it was reported that the lorry was allowed as it was having
certificate dated 25.10.2012 from Thirussur Corporation about the transport
of the Vegetable waste to M/s Spark Energy, Namakkal. In this regard
District Environmental Engineer, Salem and Namakkal was intimated to take
necessary action against the unit. (Annexure — XVIII)

xviii) In an incident dated 03.07.2013, a lorry bearing registration TN 27 339S
carrying municipal solid waste from Cochin Airport, made attempts to dispose
the waste transported from Kerala to Coimbatore Corporation Municipal Solid
Waste processing site at Vellalore and the vehicle was stopped by the
security and vehicle along with the waste was handed over to B13 Podanur
Police Station. (Annexure — XIX)

xix)In another incident in July 2013 a vehicle bearing registration number HR 38

Q 8503 carrying thermocol - Polystyrene waste from Kerala made an attempt
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to dispose the waste near Podanur, Madukkarai Taluk and the vehicle was
caught hold by the public and handed over to Podanur Police station.
( Annexure - XX) |

xx) The District Collector, Coimbatore in D.0Q. Lr. No. DC/CBE/SWM/2013 dated
19.08.2013 (Annexure — XXI) addressed to the Chief Secretary, Tamilnadu
Government requested that the Chief Secretary to Kerala State Government
may be requested to direct the local bodies in Kerala State that the Municipal
Solid Waste and Bio Medical Waste generated in their Jurisdiction shall not be
transported to Tamilnadu and to take necessary steps to stop such waste to
Tamilnadu. |

xxi)Referring to the District Collector, Coimbatore D.O Letter dated 19.08.2013,
the Deputy Secretary to Tamilnadu Government, Municipal Administration
and Water Supply Department in D.O Letter No. 21071/MC.II/2013-1 dated
30.09.2013 has requested the additional details (Annexure - XXII). The
necessary details were submitted to the Government vide District Collector,
Coimbatore Letter dated 28.09;2013 (Annexure - XXIII).

Xxii) During December 2014, a complaint was received from the public
regarding the transportation of the waste from the Kerala and dumping the
waste at Ramapattinam Village, Pollachi Taluk and during inspection by the
officials it was found that the wastes contain coir along with the rubber/foam
waste from an unit in Kerala namely M/s Pyarelal Foams Pvt Ltd., Palakkad
District. In this regard, the unit was instructed over phone to take back the
waste and it was requested to address the KSPCB to instruct the unit to
remove the waste from the said land (Annexure — XXIV)

xxiii) During an incident on 12.09.2016, a vehicle carrying poultry waste was

caught by the public near Poosanaickenthally village, Pollachi and the vehicles
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bearing registration number KL 32B 5949 were confiscated by the Thashildar,
Pollachi and handed over to the Vadakkipalayam police station for further

action. (Annexure — XXV)

xxiv) During an incident on 10.81.2016 five vehicles bearing registration

number @) TN 28 AR 9156, b) TN 28 AR 0043 c) TN 88 8192 d)} TN 28 BA
1564 e) TN.45 BE 8332 carrying fish waste from Kerala was caught by the
public near Walayar Check Post and during inspection it was found that fish
waste were transported from Kerala to the Poultry feed manufacturing units
in Namakkal District. The wastes were sent back to Kerala. (Annexure -

XXVI)

xxv) During October 2016 incident transportation of waste from Kozhikode

Corporation was dumped in the agr;icultui"al land owned by Thiru. Chellappa
Gounder S/o. Nachiappa Gounder at Ettimadai Village, Madukkarai Taluk,
Coimbatore District. It was reported by the police officials that the waste was
collected from the Kozhikode Corporation by an organisation namely M/s.
NIRAVU and dumped in the agricultural land owned by Thiru. Chellappa
Gounder S/o. Nachiappa Gounder at Ettimadai Village, Madukkarai Taluk,
Coimbatore District. The extent of storage yard is about 75 cents. About 50
lorry solid waste was found dumped already in the said land. FIR was filed by
the Police Inspector of Madukkarai circle against the Thiru. Chellappa
Gounder, Mohammed lIliyaz, Shaji and Sabir under the section 270 of IPC.
The vehicles bearing following registration number were seized by the police
(Annexure — XXVII)

(1) KL 35B 6888, (2) KL 09S 27, (3) KL 40D 4412, (4) KL 05Z 9778, (5) KL
10AB 1412, (6) KL 11AK 6863, (7) KL 56H 7229, (8) KL 55P 945, (9) KL 11Y

2004, (10) KL 11Y 190, (11) KL 10AH 2538, (12) KL 05C 9565, (13) KL 13R
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783, (14) KL 11K 4986, (15) KL 11T 9676, (16) KL 12D 3383, (17) KA 55
869, (18) KA 01C 6407, (19) TN 52T 0039, (20) TN 27Q 6372, (21) TN 49AE
5557, (22) TN 40E 6783, (23) TN 52A 8398

Further based on the letter dated 18.11.2016 from the District Environmental
Engineer addressed to the Regional Transport Officer, Mettupalayam had
cancelled the national permit for the vehicle bearing registration no. TN 40E
6783.

xxvi) During August 2019 in an incident that solid wastes from Kerala was
illegally transported through two lorries bearing an registration TN 18D 7554
& KA 09B 1420 for disposal of wastes in Madukkarai and the vehicles were
caught hold by the Inspector of Police, Pothanur. In the investigation carried
out by the officials it was reported by the drivers that about 3 Tons of plastic
and solid wastes were illegally transported from Alva Municipality, Kerala to
dispose in the Madukkarai Area and a statement obtained from them. In the
tax invoice seized from the lorry drivers that it was mentioned as the waste
was transported from M/s S] Ventures, Kozhikode to M/s Trushin, Bengaluru.
In this regard, the Regional Transport Officer, Villupuram was addressed vide
this office letter dated 09.08.2019 to cease/suspend the vehicle bearing Reg.

No. TN 18D 7554 (Annexure - XXVIII)

3.0 Field Inspection based on the News item in the Newspaper, dated

09.04.2021, “"Dumping of Garbage foiled near Anamalai trucks Seized”:
Based on the Newspaper report the site was inspected on 09.04.2021 by the

TNPCB officials. The said site was located at a distance of approximately 4.6 kms

from the Kerala Border on Muthalamada - Chemmanampathy Road near
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Semmadu at a latitude and longitude location of {10.574507, 76.868024) in a

dry agricultural patta land. (copy enclosed)

The agricultural land is owned by Thiru. Saju Anthony of Thirssur District,
Kerala. About 3 lorry of solid waste waé found dumped already in the said land.
The waste dumped in the land includes used plastic materials, waste clothes,
used electronic goods, used rubber tyres, CFL lamps and waste bottles. During
the inspection it was found that no Biomedical Waste was dumped in the

agricultural land. (Photos attached)

On enquiry by the nearby public it was reported that 3 lorries carrying the solid
waste from the State of Kerala, caught hold by the public in the agriculture land
owned by Thiru. Saju Anthony, Thiru Stanley Antony, Thiru James George, Thiru
Tom George and Tmt Jammela of Thirussur District and it was informed by the
public to the Thashildhar, Anaimalai Taluk. Three lorries bearing registration
number (1) KL 08 AZ 497 tipper lorry (2) KL 43 C 3222 tipper lorry (3) KL 45 D
5807 along with an unregistered excavator and also three bikes (two wheelers)
with registration number (1) TN 37 B 9568 Hero Honda (2) TN 99 U 1650 Bajaj
Pulsar (3) KL 49 C 1096 Bajaj Pulsar was seized by the Thashildhar, Anaimalai
Taluk and a complaint was lodged with the concerned Anamalai Police Station
and also filed a case under section 269 & 270 IPC, 1860 with FIR No. CBE D
58550379 dated 08.04.2021. (Copy enclosed). It was reported by the public that

the lorry drivers and other people had escaped from the sight immediately when

the public blocked the vehicles.
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4.0 Status of Implementation of Biomedical Waste Management Rules,
2016 by the local bodies along the border:

Existing two common bio medical waste disposal facilities namely M/s.Tekno
Therm Industries and M/s.Kovai Bio waste Management Pvt Ltd at Orattukuppai
Village, Madukkarai Taluk, Coimbatore District caters the needs of BMW disposal
generated from The Nilgiris, Coimbatore & Tiruppur District. These facilities have
obtained the consent and authorization of the TNPC Board for its operation. They
are also regularly monitored by the TNPCB officials for the compliance. These
facilities have tied up with 269 bedded hospitals and 892 nursing homes, clinics,
dispensaries, veterinary institutions, pathological laboratories, health care
facilities, and clinical establishments in Coimbatore South Jurisdiction including
the Taluks such as Valparai, Anaimalai, Pollachi, Kinathukadavu & Madukkarai
along the border in Coimbatore District. These bedded and non-bedded hospitals
have obtained consent and authorization of the TNPC Board and this HCF are
closely monitored by implementing bar coding systems and by tracking the GPS
fitted bio medical waste dedicated vehicles etc..,

At present during covid-19 lockdown from March 2020 onwards the Covid care
centres, local bodies have entered an agreement with the common biomedical
waste facility and the same (used m.asks and PPE kits generated in the home
quarantine) was properly disposed through this facilities and the guantum of
waste generated by the local bodies and HCF’s was daily reported and also

counter checked with the CBMWTF's.
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5.0 Status of Implementation of Solid Waste Management Rules, 2016 in
by the local bodies along the border:

The bordering local bodies such as Anaimalai TP, Kottur TP and Pollachi
Municipality have obtained authorization under the Solid waste management

Rules, 2016,

Submission for extension of Time:
It is respectfully submitted that further field inspection couldn’t be carried
out due to the State wide lock down because of COVID 19 from 10™ May 2021

and due to increase in number of Covid +ve cases in Coimbatore District.

It is respectfully submitted that further time of eight weeks may kindly be
granted to submit the report to the Hon’ble NGT by the TNPCB due to pervading

COVID-1S pandemic security in Coimbatore.

- District Environmental Engineer
Tamilnadu Pollution Control Board

.~ Coimbatore South
A o =

;,'-a‘\'r‘}\:\pg

_\




" Dumping of garba

STAEF REPORTER

COIMBATORE :
Farmers and residents of Se-
manampathy near Anamalai

on the Tamil Nadu - Kerala

border foiled an attempt by
2 group of men to dump
three truckloads of garbage
that allegedly came from
Kerala late on Wednesday.

The Anamalai police said
people who noticed move-
ment of trucks laden with
garbage in the locality Jate
on Wednesday found that
they were heading to a priv-
ateland.

They went to the spotand
found thar deep pits had
been dug using an excavaror
0 dump the garbage
broughtin the trucks.

Around 20 men who were

HINDU

COMBATORL ITIE

P

:l'h-e trucks laden-.w:th_ge--ﬁ'lat were seized at
Semanampathy near Anamalai in Coimbatore district.

and Revenue officials that
dumping of garbage was
done frequendy on the priv-
.ate land, whose owfier was
allegedly paid by contrac-
tors who brought the gar-
bage. The unscientific

doing the work fled as peo--* dumping of garbage would

ple raised objections and
sought the intervention of
the Revemue Department
and the Anamalai police.
The people who raised
abjections told the police

lead to the spread of various
diseases, pollution of under-
ground water and air in the
locality, they told the
officials.

According to the Anama-

" FRIDAY, APRIL 9, 2021

ge folled near Anamalai

AR TR

1ai police, the Revenue De-
partment seized three
trucks and an excavator in
connection with the inci-
dent. However, the police
Were yet to get a complaint
from the Revenue Depart-
Iment to register a case and
start the investigation, said a
police officer. Revenue De-
‘Dpartment sources said thar
efforts were being taken to
lodge a complaint against
the persons involved.
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Annexure
Photographs showing the dumping of Garbage
Near Muthalamada — Chemmanamathy Road near Semmedu
Anaimalai Taluk, Coimbatore District
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Annexure
Photographs showing the dumping of Garbage
Near Muthalamada - Chemmanamathy Road near Semmedu
Anaimalai Taluk, Coimbatore District
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Annexure
Photographs showing the dumping of Garbage
Near Muthalamada - Chemmanamathy Road near Semmedu
Anaimalai Taluk, Coimbatore District

Solid waste dumped in open barren agricultural land

Solid waste dumped in the pit
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Annexure
Photographs showing the dumping of Garbage
Near Muthalamada -~ Chemmanamathy Road near Semmedu
Anaimalai Taluk, Coimbatore District

Solid waste dumped in the pit

4| Pa

(I}

11




R

e TAMIL NADU FPGLICE
FIRST INFORMATION REPORT -M";- i R
60 SESUR g INTEGRATED INVESTIGATION FORM
W56 5550 SplEes =
{Under Seclion 134 Cr. Q)
(ez-B.asn Ofay 15¢ Rer £2) CBE D 58550379
. e .02 2024
1. District: COIMBATORE PSIANARMALAL Year:2021 FIRNe.202  Date: 08-04-2027
wrea 5 sraud Joowit 2uEE ADE-Si. T Frer
2.AC Seclicns
m,_.* :VL(!'S; ’ Siause
INDIAN PENAL CODE, 1880 269
INDiAN PENAL CODE, 1560 278
3. {2) Occurrence of Cflencs DzyiTHURSDAY Oale From:08-D4-2021 Dais To:
SPp Bspx pre BT @RES EmET s
Time Periog: . onm Time from: 02.00Hrs Time To:
S, i //_ Spri sy
{b} Infermation reczived a1 PS. 08-04-2021 Jtms: 20.40 Hrs b s hicraly
DEEET < i e s g : . Cpms
smuS pesuESEiE seaw Eolgs prer
4. Type of Informaticn: WRITTEN
scdiet audas
e ) . WEST A e
5.Flzce of Occurrance: (2) Direction and Distance from PS: & 10.C KM Zear Number: BSEAT 3

SPp peps s (&) arus Axowiddeis aduney sirad, aid=ayb

Qons sTaUS TET

{t) Address: geLugee TC Cruamaus Crr@ Arisrcer Ay srfopdn el Cant ik
aosul

ic) in case, ocurside limit of this Police Siation.then the Nams of £.8:

District:
Bésrad flosu sdinssturd pLis AGSgrenis spfeadd, sips eng Quurd wral L
&. Complainant/iniormant (2) Nzme: KARTHIKEYAN {c) Date/Year of Birth: (d) Naticnalily: INDIA
i/ g S i
GEpeepiirart f sead shaft Quuk pBecr { Gpps @ I Al

(b) Father's/Husbzand's Name :

£3os / ssmant Qi

(e) Passpori Ne.: Date of Issus:
Causficrl B sLeyifl @ es
(i} Oceupation:
Qsrla

(@) Address:

e

7. Details of Known/Suspsctsd/Unknown accused with full particulars
QzAEs [ pultmi=pediu / Osfluns gopb sricdulafis rreowwre Sapiisd

Place of Issus:

wpdslulL s anfstiul @us

VILLAGE ADMINISTEATIVE OFFICER. MARPPAGOUNDENPUDUR, FERIYAFOTHU GROUP, ANAIMALAD .

llsrgd sgom ol 2}sdsEes 3) oCrcy 5] SCang Fignell 8] Al8asy 7)yGsc

8. Rezsons lor defay in reporiing by the complzinznt/iniormant:
GhpEopSlLrard [ sead Gar@ouarms wapdic 6 ssam QsrPuudR smose

i
§. Particulars of the propertiss slelen/inveivad:
eTam.tul f seclpiESarner Ganigidasiicn Jaups

10. Totel velue of propariies stelen/involvsd:
s Ui / sarddpediamea Cersasscia Quris iy
11. Inguest Reporl/ Un—nztural dezth Case No. [f any:
S Aemposw sifses | Quimsée wiprs Eoly war gGsgb Roserd

i g oy gaseie et LK o 1 FIR MG 202 2o
Ity eii Cpn fCLAZE) T Y =

Scanned by CamScanner




12. FIR Contenis
sk ssawd speesdar sEESD

flenaw
sondssnu@dns:- Qam 08

' L : Ty R SREUD

042021 b Gsd 20.400ailEE SBESTOBD EHE
CUIME] SLEETDERED
= Aui preT Gl sipeudld S @esCUTEl PPILED

afyieureri N. eugTafiLnboner <%
o aémualt Sleaubd S4ERITE

iz
ai b brusaSmLSLENT Spma Slifeuns =t LIRSV srisHGawen

SCswier
Qzr@ds eigigpaLiaT LS =mildr eQumd Gemai@Lrm- Sigle 8@ . A5, EEpSEs

Agmoflieuns Sigeuai rrusa@n_sgnt drmed QuiuCurg & STD REEmoPRAILD
8072106828 Qumsnit sraued 256 SpUIAITETT DLEaTOME ST | Heoowid ST Carupsent
Lomeut b Syesmoemed et 1h QuiluCGurs GTH wrphusagTL ssT Armoessled QL LGTD
- Qewsmmbud smepeuiley o drar QrimL L UGS <GECs oemer ylsalle Cspent
wrfosddoss LEssab LHpbd @s7 sfiesmd Qsm_@Gersrs Qumginssear LHDIE
SaunsQsdr Quraremad et oL ful oetsEség GAsildss @raflu ssa auelien Cuflgyk
e sl réduflds sflaerdear Cufiad dgme 5 Biraurs gsui s prgd Sgmo
o sedunari A@. stdyoafub wHnb Lrispmusssurmat fo aiEard Splare S
sCemsar ¢ ACummd Cepul. GLidlvg Qe 08.04.2021k (Eg;é sidsrame 03.00 nallég

Aemrosn Qaw QesarpCurngy Cupur ylisalsds da arfsgrda Sad dan Q@bssa.

T <

[2uEET ariismer LUMSsEID e el LT, Cupuy wihamer safisms QalsCung Camuwsan

wraulL b Syaamoeme  aulllh  wrésprusssturanarus  seareuiity QuilwCumm Gl
s

wrriuse gL et Srmossld ue e 779/81, 548, 5351/8, 5352, 554/1, S40/Awpmbd 541

eflcusremid qepCis 1y.Qan& 1.54.50, 1.60.50, 4.565.50, 0.27.50, 1.70.00, 1.06.501p

-

[

E\L‘n 0.62
00 8w wilsdr u Ly adrsdr 1017, 1018,1020 auyg d@.esilsd gamnsd 5/Cu. <
o.emg anial 5/0u. e afl AG. Sradlagn of 5/0u. suGn e §@. Cxbe an
5/@u, smtg; Cuwsy &m.mb gnrrg &/Qu. srigy Cosy Aprs. QBar s/AU. shsa GIHS
S ACurGéE dAome .;é@JﬂETLnI&SGIﬂEET ug slins urdgdwiul e g, Cojuly yiflsald shssss,
sGray galCurissr umpoAluy vy Cupurisma Qabg aEapnisdr, Copun. Liflsaid
50CuTs dflessmub Qe G u@apglGuopun llaaid Slsvflms
Curgs 1)KL 08 AZ 497 Tipper lorry 2) KL 43 C 3222

BTES

amismear unteauudl L
Tipper Lorry 3) KL 42 D 5B07 Tiop
lorry wponb Q@ ssareurssiisar TN 37 B 9568 -Hero Honda 2) TN 99 U 1650 Bajaj Pulsar 3)
KL 43 C1096 Bajsj Pulsar apenm Q@essr anseriiss wpmb wday aar Qémns |CB e_rﬁasr:-._';}
Bmpss. Codun JCB aursanh Qb Fomf 8 Sie. sz 40 ey pend whmib 10 Sl Sk
eren Siereyseild) gHsmGey Carerm oLl L Bslsafd Cayeamm wmRlesSAEss LEHsaan vHmyb
857 sfleysemer Qam_Paims aumadeasuns Qersa@eramant, ereLs elanymastid -~

SRTAIEE M vrba e

SR N 1oy

(3

Scanned by CamScanne




. . o 3
0 41) i S - Y » i L] = I A T
SDg SLEDUe sDlayzer dam Ra RE @ajm walls 2lGeg Susas ghuRssssme 0

o.

© sege Gsfigs sengmy £#GsE THuBt amsld sdpiup G
TTERE samsh web GG deadss eid aummssd GRS edp Gsfits
DUy sfleuseer  Camlmudraent.  Godul. sfezmer CQarlifausic

HEUBSEL arsemiisdr wpph cffsdr S GsCsdm Q@essy arsarbsmer s2dpEs

ST &sdr 1) SGTCLrser 5/Qu. Qais_résod cirEmomer Cari b wnrliusayem dnisns 2)

SAmoet aunis

§-35 5/Qu. of. srefwudud AniLwal Corie b wrmiusais dmsnt oG

{;@s&rsuﬁmmﬁé& @sluinss wsgfld estudpiiuc L g. Cuad am-ﬁ@{:@ 1) =ipsCurss

5/0L. Qaudis_ri=an Siga@moansr CgmiLib mrrru_:se.;mrz_mgﬁ : zs_a.:msm: aws-55 5/6Eu.

8L :z"l'GF'LJ..I!_GS' Arlt ben. Gamicd TS @R STLGNT 3 &

e,

mrosrdl Grlen e Sfley s TrLusyeL sgrt 4] Syurardr 5/Q00 5

Giley Casdbaayein £8 Camc b wrlisarsmén st dCumisemar aferilés

cC-

3
QL!

0

dlemmeearda Cupuk sDLRSSNE samets A@Hs CemuTauTs®s Csips plubssrn
ElCamns Carerm wrflob Amegt 1 wratt 588m5s der L U@t sflaismer Cupiis. fasdsar
e Alevpwnert srgd ey sm_af Plesddr Gupumiemeuwrarissr srisésar, sGras < ACunisaiisn
gsgopiler Cudid Copue flasde e wlur enfisafiar gr Gantadr Gs, ». graf odr
8oy P ACunisar wood Hms seNdiphs Copus sbues @ idpe

pg Cemwuafsdr Bz apsds ule daly pLamims a@sgorm

SEULgpOUC L. anseTissT SeamSgb UTRSTUY SGS oeansma
winslnd  simens  aamssde  urgeTiiLrs Fmgstnc L g. @uu@é@ Sd  xxx

r 08.04.2021) & Gar(@ss TsskpaLTaT Ustey Juipeiaanme sreid
@mm-m GOp e 202/2021 U/S 289,270 IFC rw 3 of Epidemic Act &

Gsdau L& ﬂ'.ﬂ;&;aﬁu'

Ted ,1: 1D H- e s eifldms guer Sipgell L srd stad meo
aa®§m @ua@a*rz_m ;Tj;n e srhush Qesimear Heursafer RC No- DX, /3833 /SCRE !
; /
2014 -8 , prér 3'?* 43070 3

o Carmey wrall sreud sETSTaTIOLTeTT Saufiseaner C.Mo.EL

/71 /5189 (2020 mner 0B.04.2020 2 5grellsiin. Qs s ssaud SiPlémsdis CBE D
38550379 sranp aflane

s dan@ssiuc Qdrary, aunduldr sr@ré_g—s@mqarr@_é:r &S s53aua

Sifldmsdsr eEmawus RBowmis sed gppadud E8sziop pRar Fhudph a@r 1
Gurdramméd]l SjaufsEEGh: wHD | LEvs@ar shesslinl L SiFerllaigés Siaing 2USHD @
pea Yo ellstymense Castry oasniQsrasGdn.

I e . -
3 g 2 LR vl B

Scanned by CamScanner

R3



=T

12. Action Taken: Since 1he ab;we report rovezls Commission of Oftence(s) u/s as meniionad in itzm No.2, registered
case and tock up lhe invesiigation.
a@sstul L pLanéas : Cuta G wopilid o@D Gfs) 2 & saplete el diflaiuguner Ghprs apsg vy Gals

TR read over to the Camgplainant/informant, sdmitsd to be correcily rscordad and =z copy given 1o the
Complainant/lnfermant iree of cost.

.5 EHperepll TTGES [ seed BESUGES e pasamnis., SiE efluns awslul@® BoudzTs gopatsraeriulf, SEFUs
pad gén Aosnors Gsiisluieg E ',-\
v

7

tV
Y ol

& t
14. Signzawre f Thumb a&:@ssiun o! the Complainant/Infcrmant Signaturs of thz Cificer in-charge, Palice Stalicn

Ghowensi rs { ssad Qarfuuaien giud / Quesrd BGresl udal  srud damw Quegiy Sigiamdsr glus

B ) o - Nzms (VALLIAMMAL N
15. Date & Time of despatch to ths court: 08-04-2021 Quuwai
ZAnapidis ealuiuce prgd. Spropl
Rank : SUB Np.:
INSPECTCR OF as
PCOLICE
HAee

Scanned by CamScanner




Annesivve —~ L

sbERTR wre s ALUr® surfiwn

SigniLuBT QumIBT

z. Qgsveus, 10.E.. e1b.0.5. 2_mibdlsn GEwsor

DITSUL L SDMIF &W0s0 Qurmlwrsam(Gum) s AEnE wre sLBuur® surfwr
SOLETD Lis SLHLUTE surriwe QEshsnsir-32

B, aUleaT Lauary. 3-sugy Send
256, SiL{uurensmun Gyl
CamwbusarnT - 641 043 ;

aus aa. ersEbur/Carmey Gan.s.0.8u/2 GuT(3)/2007 BTsn.04.01.07
DHURUT,

By sty - sprwrssurflud — Fliwen Sugssy 2 mibldent eflaim —
sUDETE L wsip Curansy all&l-53sn £)o Oasr®easlul Geten
Simisdily - aflauy eifiEens swuitllsse - @srLrure.

unrrensy 1 FL e GuyemsuE Gswetasslst Gn.(1n.&.6160r.20450/
2006/5.10.6u.0F (5(wsu-2) mwen. 06.12.2006

smeumoF QFWss GDHNIF W00 uarsh{s2)senmulls
B5.(0.5.6167071.31665/ &2/06-2 mrsn. 07.12.2006

3. Board's Endt. No. AQITNPCB/000273/07 dt.03.04.07.

28]

@ ow ow ow

urisnau-l60 semsisn slioatm Guysney sfenraiparsn vsley & DL euTmy
FwrblissluGSnsl.
FLL e eflenn

“Bmramsy  wIaILLD.  QuTETeTFE  mEISS  SLbs S WTSmsITS
Gzremmafladmmas sVDETE asuemsiwnsa QuTsrFs BEarsADE SIHEsueTen HeVsrT.
SpFdlole wond perflule SmwsSled wksaus sbisusst surf eob Qeran(B subs
GerlLiulf soHmE G wso urgluy @f@g}gj

silsrelmarss uslsy

Gapmr  wrBlsdamEba Gammsy  wrall sSlhEst FLLaiBriswors
FHlLiasfeyssn LMD LOeSHNE slasst GerlLLul(® sSHnF Gl urdlly
FIUBERESN GaToiuns, B5s LonsuLLé:@sﬁ UBY  HIHMSETenTEy L6Y WONSRISEINS
sansTamldalul § ﬁ@émm@.

QurstenrFd sul e BEFL Laiamy srensoulsy 19.11.2006 sishimy sLL s0Brmswrs
Casren LIEsSE CeTdeCaryelmba supbult @@ srfuilmss GQursienrédl Bay
dyre Piresrs sfsrdulsr usrilsr omplusmLWst S, srausvsmpuilan sy @kaur
semLenar FLLSSem 269, 270, 431, 511 opdw Afieyaellsn Sh suwase udsy ez, somdl
gLBH" wag Gelwlul(G, erflures mewsLuBssUUlE sTausvgisnpularilst
urgisrudisy ensudsUul (Bsans.

Il
) e




EYAN

85 Curship shuamasd auEEaromsaid Guogud aupTos HEEED CurmL (5,
Brs wralL sl Lsy mpSMTRL sanstoflssliu (G suGElsimgl.  Gosyib,
@susrﬂwnr_r—“,:surﬁussrﬂsﬂ@,@gj FLL aiiGyrsions s|faysenst gl BUBD uTsaTmIsmm @is
wraul L SSDEGs supms  sussitamin &5bhsa Blnssibug STOIORITD & aiTamerlLiumsni
BisuTEenen -@5L(55®&rrsha‘ni_:uL@shen@.

Cupssiie.  efleurdissh SEUEETE  bhmd G BLANEMEESTS
sl ssUu@Ans. A
| 93/"’ N4
\) T
v _//‘ SN
-

LoTaU L &HmIEEW0sd Qurblurst
4@0" SUILETE TS sLEOUTE surflwie, Carsney

O%/r

@/L



27

_4. —
e e - I
. o
" ,";/ _ﬁ:ﬂr__‘v TS
b L e
= T p327
1 ofF: _ﬁ mE= , I, IR m‘.. " l.‘ i vr:“ ¢
BU POLLUTION CONTROL BOARD .
From ' To S
Thiru R Rejagopal, LAS., District Collector,
Chairman. e e W
Tamilnadu Polluticn Contro! Board Coimbatore District,
78, Mount Salai, Caimbaiore
Guindy,

Chennai - 600032

Letter No: TNPCB / BMVM / 0283 / 2007 Dated. 12.01.2007

Sir,
Sub: TNPCB - Biomedical wasie management — Transport of waste from
Kera!a to Tamilnadu — Reg.
Ref: News flashed in Temil daily ‘Dinamalar dated 03.01.2007 &
04.01.2007

it has come tc the notice of the Board that the unireated biomedical wastes
are collected, transported from the hospitals located in Kerala State and ars
disposed in gn unscientific manner in Tamilnadu.

As per the notifications made by the Governmen: of India in the Biomedical
Waste (Management and Handling) Rules, 1998 the biomedical wasie are o be
disposed only in a scientific way as prescribed in the said Rules. i is alsc io be
noted tha: without the zuthorisation of the Tamilnadu Pollution centrol Board the
biomedical waste cannot be disposed in the territory of the Siate.

This kind of act is violation of the said Rules netified under the Environment
(Protection) Act, 1888.

Untreated municipal sclid wastes can not alsc be transported and disposed

without the authorisation of the Tamiinadu Poliviion Conirol Board and is © be

E, MOLUNT SALAI GUINDY, CHENNAI - 800 032.
T,22353138, 22353138, 22353140, 22353141
elegram : *CONPCL’ Fax : 044 -22353068




TAMIL NEDU POLLUTION CONTROL BOARD

disposed as per the Municioal Scolid Wasies (Management & Handling) Rules, 2000

nofified by the Government of India under she Environment {Protection) Act, 1888.

uence, it is reguesied 10 keep strict vigil on the porder of the Stale aof
Tamiinadu and shell ensure that no wastes of any kind are transported from 1he
adjoining States into the Tamilnadu. Concemed Cepariments running check posts
along the inter-Staie border in the District may also be instructed suitably. not o allow
any wastes Into the Tamilnadu from adjoining States. District Environment
Committee members may 2also be suitably instructed in this regard as well as Non
Govermnmental Organisations.

It is also requested fo take sfiﬁngent action on the violaters and seize ihe
vehicles used for the said purpose. Suitable instructions may be issusd to Police
Department in this regard.

An zction taken report may be sent to this office in this regara.
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for Chalrman

Caopyfo
“’éE‘ Coimbztore

B2 B 2265;‘:;,;.’203.}?{—[ SALAL GUINDY, CHENNAI - 600 032. '
1, 223 5, 22353138, 22353137, 22353138, 22353139, 22353140, 22352141
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S.Machendranathan, [.A.S.,
Principal Secretary /
TRANSPORT COMMISSIONER,
CHENNAI-600 Q0%
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D.0.Lr.No.6534/H3/ 2000, dated: 24.02.2009
Dazar Thiru

o
~,

Sub: Public Health-Unauthorized Transport and Dumping of Sclid

waste mixed with bio-medical waste from the State of Keraiz-
Monitoring of vehicular movement in the borders of Tamil Nadu
State-Certain instructions issued-Regarding.

Ref: D.O.letter NQ.BMW-TNPCB;’O44?33;’08, dated: 20.02.09 of the
Chairman Tamil Nadu Pollution Control Board, Chennai-&0C 032.

The Chairman, the Tamil Nadu Pollution Control Board, has citad an
incident of unsuthorized transport and dumping of solid waste mixed with

plo-medical waste from the State of Keralz into the State of Tamil Nady and

suggested that the officials of the Transpert Department could he alerted to

watch out for such unauthorized transport of hazardous waste matsrials near

the State borders and prevent their entry into the State,

2} Bio-medical wastes zre = sericus hezlth hazard and must be

segregated and disposed of ‘in a scientific manner with the permission of

public hezalth zuthorities and Tamil Nadu Pollution Control Board.

3} Hence, all the Motor Vehicle Inspectors (non-technical)

in the check
posts and other Motor Vehicle Inspectors

Who come across transportation of

nazardous bio-medica! waste shall inform the District Polluticn Control Roard

officials nesarest to them and other officials né"meiy Disﬁricf"Cél-i'éc'i‘:gr::-‘-ﬁagﬁey

Health Authorities immed iately. They should not allow the vehicies to enter
inte the State of Tarmif Nady, — —— -
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4) The Zonal Officers and the Regional Transport Officers are’
tc monitor this itern of work.
Officers

ladged by the Zonal
checK

-techmc:al) of
ments 0

5) The receipt of this letter shall ba acknow
by return of post. The Motor Vehicie ‘Inspectors (nen

posts and ragionzl Transport Officers shall send thelf acknowledger

+he Zonai Ofricers concamnes whsish all keep them in their file.

vours Sincerelys
{
{

=
i)

-~
(S.Machend’; i r‘;?;. 7

To
All Zonal Officers.
Copy fo ¢
1. The Chairman,
Tamil Nadu Pollution Control goard, Chennai-32
> orincipal Secretary to Government,
Home Prohibition and Excise Department,
Secretariat,
Chennai-8
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DO Letter No.MSW/! NPCR/F.44933/2008-3. dated 09.08.2010

Dear Shri Jevaprasad, Py

Sub: TNPCB - MSW — Un-authorized disposal of Bio-medical QL
waste at Tamil Nadu — Reg.

Ref: 1). TNPCB Letter No. BMW/TTNPCB/044833/2008/ dated
30.12.2008, addressed to MS, KSPCR
2). MS, KSPCB Letter No. PCB/MSW/EKM/120/01 dated
28.12.2008 addressed ic MS, TNPCR
3).Chairman, TNPCB DO Letter No. NPCB/P&D/39642/2008,
dated 4.2.2010 addressed to Chairman, KSPCB.

WE TR R T

I wish tc bring to your kind notice that there was illegal transport of bio-
medical waste from Kerzle State to Pollachi on 8.7.2010. The lorry which carried the
waste was caught by the local people. A case in Pollachi West Police Station Cr.
NO. 393/10, u/s. 283, 270 IPC was registered against four persons including the
lorry cwner in this regard and twe of them were arrested and remanded. Because of
the intervention of the Public and Police the dumping of waste was averted. in
December 2008. there was a similar incident, where the bio-medical waste mixed
with municipal solid waste from Cochin Corporation was dumped in the open land of
Andigounder village. Udumalpet Taluk, Tamil Nadu. After the intervention of ihe
TNPCB and in co-ordination with Revenue Dept. Local Body and Police Dept. the

waste was re-transporied in 20 lorfies to Kerzala.

in this connection, | wish to recall the discussion during the 4" Regional
Conference of Chairpersons and Member Secrataries of Southern States at Kerala

during 5th& 6" January 2010. It was then decided to form 2 Joint Committee with the
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District Officers of adjoining State. Accordingly, TNPCRB has nominated the District
COfficers and communicated the same o KSPC8 vide letter dated 4.2.2010. So far
we héve not received any nomination from KSPCB. Therefore | request you io
nominate the District Officar of the district of bordering Coimbatore and Kanyakumari
for the Joint Commitiee, so that TNPCB District Officers can have meeiings with
them and discuss issuss with reference to un-authorized inter-state transport of
wastes. [ also request you o take necessary action at Kerala State Pollution Control
Board level to stop such type of un-authorized transport of waste into the Stats of
Tamil Nadu.
With Regards

Yours sincerely,
{Sd) oo
(R.BALAKRISHNAN)

To

Thiru S.D.Je}gaprasad,
Chairman, \ ’
Keralz State Pd!%ution Coentrol Board,

Pattom PQ, \
Thfruvananthapurﬁm - 895 004.

Gopy to

1 The District Environmental Engineer
Tamil Nadu Poilution Coniral Board,
Cecimbatore.

it

T Y N P

ez, CHAIRMAN

LR Tl



A —
AN ER e Vi
From
Thiru R. Balekrishnan, I.A.S., The Chairman, _ ;;;./’ﬂ ‘
Chairman, Kerala State Pollution Control Board, SO
Tamil Nadu Pollution control Board, Pattorn Post, i
76, Mount Salai, Thiruvananthapuram -695 004,
Guindy,
Chennai — 32
Lr.No.TNPCB / BMWM / 44333 / 2008 / Dated: 30.09.2010
Sir,
Sub: TNPC Board — BMWM — Unauthorized disposal of Bio-Medical Waste in

Tamil Nadu — Regarding.

Ref. 1. TNPCB Lr.No.BMW/TNPCB/044933/2008/dated.30.12.2008 addressad to
M.S., KSPCB.

2. M.S., KSPCB Lr.No.PCB/MSW/EKM/120/01/dated.29.12.2008 addressed
to M.S., TNPCB

3. Chairman, TNPCB, D.O. Lr. No. TNPCB / P&D /38649 /2008
/dated.04.02.2010 addressed io Chairman, KSPCB.

4. Chairman, TNPCB, D.O. Lr .No. MSW / TNPCB / F.44933 /2008-3
dated.08.08.2010.

-00o-

| invite kind attention to the references cited and inform that recently (July 2010) some
municipal solid waste along with bio medical waste comprising of body parts, syringes,
bottles, needles, etc., were transported from Kerzla State and dumped in Periya Devi Kanmai
of Devaram Town Panchayat, Theni District on 21.07.2010. Similar incident was hzappered

on 08.07.2010 at Pollachi and it was informed vide ietier under reference 47 cited.

[n order to have close monitoring in the border districts, a Joint Committee is to be
formed urgently. Hence I request you to nominate the District Officer, Kerala Pollution Control
Board of the districts bordering Coimbatore and Kanyakumari Districts for the Joint
Committee urgently so that Tamil Nadu Pollution Control Board District Officer can have
meefings with them and discuss the issues with references to un-authorized inter-state
transport of wastes. [ also request you to take necessary action at Kerala State Pollution
Control*Board level to stop such unauthorized transport of waste into the State of Tamil
Nadu. |request you to furnish an early reply as the matter is urgent. !

/:\ L P Sy ':-L;u-r»-g O ,u..z;“' 2
For CHAIRMAN. ! 4 w2
Copy to: o

W
O

e

1. The District Environmental Engineer,
Tamilnadu Pollution Control Board, Coimbatore.
2. The Assistant Environmental Engineer.
Tamilnadu Pollution Control Board. Nagercoil.
. The District Environmental Engineer,
Tamil Nadu Pollution Control Board, Dindugal.

(€3]

LG 4.10.2010

e

ACUNT SALAI, GUINDY, CHENNAI - 500 032.

38. 22353937, 22383438, 22353430 29453440 99254444

GhnEma n s s
Tel : 223583134 27
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TAMILNADU POLLUTION CONTROL BOARD
From To
K.Kamargj, M.E. The Member Secretary
District Environmental Engineer Tamilnadu Poliution Control Board
Temilnadu Pollution Control Board Chennaj — 32,
J-Kapilz Tower, 3 Floor
266, Mettupalayam Road
Coimbatore — 43.
Letter No.F.433/Compl/DEE/CBE/12 ot 30.04.12
Sir,
Sub  : TNPC Board — Industries — O/o.DEE, CBE- Un authorised
disposal of solid waste — Report - Submitted - Reg.
Ref : 1. This office Lr. No.DEE/CBE/FA/F433/2012 - 4 dt. 30.04.2012

2. The Chairman, TNPCBd, Chennai Lr. No. TNPCB/BMWM/44933|
08 dt.30.08.10 addressed to the Chairman, TNPC Bd, Kerala
State Pollution Control Board, Kerala.

I submit that in the letter 1% cited, the report regarding unauthorised dumping of
garbage and other waste at Pollachi was submitted to Board Office. In this regard, it is
submitted that similar incident was occurrad on 08.07.2010 and during December 2008.
In order to avoid this type of activities as decided in the fourth Regional Conference held
at Kerala to have close monitoring in the border District, it proposed fo form a joint
Committee with District Officers of bordering States. Tamilnadu Pollution Control Board
has already nominated District Environmental Engineer, Coimbatore and send 2 D.O.
letter to the Chairman, Kerala State Poliution Control Board to nominate District Officers

from their State. In this regard, a letier was sent to the Chairman, Kerala Pollution
Control Board vide reference second citad.

in view of the above, | kindly request that the Kerala State Pollution Contro!
Board may be addressed to nominate their District Officer to have Joint Monitory
Committes. It is 2lso recommended to send = letter from the Board to the Transport
Department, Excise Department and Police Depariment as already recommended vide
this office letter in the reference cited 10 avoid ilegal dumping of solid waste in
Tamilnadu.

This is submitted for kind information please.

Ny
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TAMILNADU POLLUTION CONTRCL BOARD

From To

Er.K.Kamaraj, M.E., The Member Secretary ‘
District Environmental Engineer | Tamilnadu Pollution Control Board
Tamilnadu Poilution Control Board l Chennai

J-Kapila Towers,3rd Floor
26€&, Mettupalayam Road
Coimbatore-43

Letter No.: DEE/CBE/FA/F433/2012 - 4 Dated. 30 .04.2012
Sir,

Sub: TNPCB, Coimbatore - O/o DEE,CBE - Un authorized dumping of garbage & other wastes
at Pollachi —Report submitted - Regarding

Reference: ) _
1. Message received from the public of Chemmanempathi village of Pollachi taluk on

28/04/2012

2. News flashed in sun news on 29/04,/2012

With respect to the above , I submit the following for kind perusal please

Based on the subject mentioned in the reference ,it was informed that medical
wastes has been dumped at Pothamadai , Chemmanapathi village comes under Odayakulam
Town Panchayat , Pollachi taluk ,Coimbatore District and four lorries with wastes was handed
over to the police by the local public .It was informed that the land owner has taken five loads of
garbage from Kerala (Near Thrissur ) for their lanc as manure -During the process one lorry has

unloaded wastes in the land and four lorries with wastes were handed over to police .

The site was inspected by the Assistant Environmental Engineer of this office on 30/04/2012 .
During enquiry with Anamalai Police station it was informed that they have seized four lorries
{two lorries with Tamilnadu registration & twe lorries with Kerala registration ) .arrestad seven

and booked under section 269 of IPC . The lerry drivers are not having anv bills / out pass tc




ascertain the place frem where the waste has been taken. Four lorries were loaded with wastes
and tightly c. rered with tarpzaulins . From one lorry it can be seen that the waste is 2 mixed
garbage with plastic, usad chappazls, tyers, Pet bottles, other wastes and no bioc medical wastes

was found in that lorry

The site where one load of waste dumped was also visited and enquired with land owner
Mr Eswaran. The waste dumped was containing partially composted mixed garbage with plastic,
used chappals, tyers, Pet bottles, etc. No bio medical waste was found in that waste. The land
owner is not knowing the origin from where the waste has come and assured that it will be

completely removed and sent back to the place from where it has come .

As informed by the public, published in media and news paper it is not 2 Bic medical waste and

it is @ partly composted mixed garbage with piastic, used chappals, tvers, Pet bottles, etc .
In order to avoid this kind of waste from Kerala to our state the following is reccmmendad

1. Transport Department, Excise Department and Police Department may be addressed to
have strict vigil & check at check pest te avoid this type of wastes entering into our State.
2. Kerala State Pollution Control Board may be addressed to advise all thair local bodies not
to give their wastes to any body without proper permissicn from concerned authorities. If
the waste is transferred to Tamilnadu they may be advised to gat NOC from the District

Cfficer of Tamilnadu Pollution Control Board,

£/ Sl s T R e el
i/ District Environmenial-Engiheer,
TNPCE; Coimbatore

I
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From To _

Thiru. Vikram Kapur,l.A.S., The Chairman,

Chairman, Kerzlz State Pollution Control Boad
Tamil Nadu Pollution Control Board. Pattorn Post.

76, Meunt Salai, Guindy,

Thiruvananthapuram - 595004
Chennai — 600 032,

o~ -

Letter No. TNPCB/SWM/44933/2012 Dt 03-05-2012.

Sub: TNPC Bozrd — Solid Waste Management — Unauthorised
transport of municipal sclic waste from the State of Kerzia anc
dumping the sams in the Pothamadal, Chemmanapathi village
comes under Odayakulam Town Panchayat, Pollachi Taluk,

Coimbatore District — Taking action to stop such illegal dumping —
Reg.

Ref: News flashed in SUN News channel on 28-04-2012.

I am to inform that it has been brought to my notice that municipal solid
waste comprising of pariially composted garbage mixed with plastic, usad
chappals, wres, PET bottles etc was transported through five iorries from the
State of Keralz to Pothamadai, Chemmanapathi village coming under
Odayakulam Town Panchayat, Pollachi Tzaluk. Coimbatore District anc cne
lorry has dumped the above waste in the land ow
The

ned by one Thiru.Eswaran.
locai public of the above village had handed over all the other four lor
ioaded with waste to the Anamalai Police Station of

ries
Coimbatore District. The

police authorities of Tamil Nadu have seized four lorries with municipzai solid

waste (two lorries with Tamil Nadu registration and two lorries with Keralz

registration), arresied ssven znd booked them under section 288 of iPC. The

lorry drivers were not having any bill/ out pass to ascertain the place from

where the waste has been taken and transpored.

in this regard, i am to request that the local bedies in Keralz may be

direcied that the municipal solid waste/bio medical wasie generated in their

9
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jurisdiction shall not be transporied to Tamil Nadu without obtaining
permission from the Tamil Nadu State Pollution Control Board and io take
necessary steps to stop such transport of municipal solid waste/bio medical
wasle to this State. | request you o teke necessary steps and advise the
Authority which allowed the transport of the above waste to re-transport the
same to the place of collection immediately. | also request that the district
officials of the Kerala Pollution Control Board who are in the bordering districts
of Tamil Nadu may also be informed to keep a strict vigil to avoid such
transport of waste to this State.

1
- e ]
e s e St

/"~ FoF Chairman
Copy to:
Senior PA to Hon'ble Minister for Environment,
Secretariat, Chennai — 600009.

The Principal Secretary to Government,
Envirenment & Forest Depariment,

Secreteriat, Chennai — 6000089.

~

~ The District Environmental Engineer,

TNPCB, Coimbatore.

~—
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Proc. No : TNPCB/ SWK/44333/CBE/2012 Dated:08.05.2012

Sub : TNPCBE - Solid wastes managemsent — lllegal transport of municipal
solid waste from the Staie of Kerala and dumping - Violation of
Municipai Solid Wasie (Management & Handling) Rules, 2000 by
Villivakkam Panchavat Union — Directions under the Sectien £ of
the Environment {Protection) Act, 1888 issued — Regarding.

Ref . Inspection of officiale of Tamil Nadu Poilution Conirol Board on

30-04-2012.

AT RR R T

Whereas, the Municipal Solid Wastes (Management and Handling) Rules, 2000
{hereinafter referred to as 'Rules’) were framed and neiified by the Government of Indiz in
S.0.808(E}. dated 25.5.2000 and was published in the Gazstie of Indiz in Gazetie No.848
dated.3.10.2000. Tamil Nadu Poliution Control Beard enforces the said Rulss.

Whereas, as per Rule 4(1) of the said Rules, municipal authorities are responsible fo

k¥
the implementation of the provisions of these Rules and for any infrastructure develooment

‘or collecticn, storage, segregation, transporiation processing and disposal of municipal solid

wastes.

Whereas, as per Rule 4(2), of the said Rules, the municipal autherity should make
application in Form | to the State Pollution Control Board for grant of authorization under he
said Rules for setting up of waste processing and disposal facility and as per Rule 4(3) of the
said Rules the municipal authority shall compiy with ali the provisions of the szid Rules as per
the implementation schedule laid down in Schedule —i of the said Rules

Whereas, as per the Rule 7(1) of the szid Rules, the municipal solid waste generated
in 2 <ity or town shall be managed and handled in accordance with the compliance criteria
and procedure laid down in Schedule |l of the said Rules. Moreover as per Schedule | of the
said Rules, the municipal authority should have taken action for the improvement of existing
lancifill site as per the provisions of these Rules on or before 31.12.2001 and shall establish =
waste processing facility by 31.12.03 as laid down in the said Rules.

INTY, GHEMNAI - 00 @
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As per the Section 15(1) of the Environment (Protection) Act, 1986 “whoever fails to
comply with or contravenes any of the provision of this Act or the rules made or orders or
directions issued there under shall in respect of sach such failure or contravention be
punishable with imprisonment for a term which may extend to five years or with fine which
may extend fo one lakh rupees, or with both, and in case the failure or contravention
continues with additional fine which may extend to Rs.5000/- for every day during which such
failure or contravention continues after the conviction for first such failure or contravention”
and as per the Section 15(2)"f the failure or contravention referred tfo in sub-section (1)
continues beyond a peried of one year after the date of conviction, the offender shall be

punishable with imprisonment for a term which may extend to seven years”.

Whereas during inspection of the land owned by you on 30-04-2012, the following
were chserved.

a. The municipal solid waste from the State of Kerala was illegally transporied without
obtaining permission frem the concerned authorilies and dumped on your iand in
Pothamadai, Chammanapathi village coming under Cdayakulam Town Panchayat,
Pollachi Taluk, Coimbatore District.

b. Out of five lorries transported the municipal sclid waste, one lorry has dumped the
waste on your land with your permission and the other four lorries with municipal solid
waste were seized by the Police Department.

Now, therefore, in exercise of powers conferred under the Section 5 of the
Environment (Protection) Act, 1986 the foliowing directions are hereby issued to you.

1. Collect all the municipal solid waste and other waste if any dumped on your land and

re-transpert the same to the place from were it is collected.

2. Not to transport and dump such waste collected from other States without obtaining
permission from the concemed authority.
The receipt of the proceedings shall be acknowledged.
Vikram Kapur,
Chairman.
To

Thiru. Eswaran,

SF No.: 764,768, Periyapothu Village,

Pothamadai, Chemmanapathi Village,

Odayakulam Town Panchayat,

Pollachi Taluk, Coimbatore District. - Through the District Environmental
Engineer Tamilnadu Pollution Control
Board, Coimbatore.

41
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TAMIL NADU POLLUTION CONTROL BO

The District Collecior.
Coimbators District,
Coimbatore.

. The District Environmental Engineer,
Tamil Nadu Polluticn Contrel Bozard,
Coimbeaicre.

Senicr PA Hon'big Minister for Environment,
Secratariat,
Chennai — 800 008¢.

The Principal Secretary ic Government,
Environment & Forest Depariment,
Secretariat,

Chennai — 800 008.

Spere.
W MM G—J‘-—"/::

P p”
for Chau’man S

/ al
R Ny ‘-r‘.
il

NOY, CHENNAI - 600 032,

: 22353138, 22353139, 22353140, 22353144

S P




43

-

TAMILNADU POLLUTICN CONTROL BOARD

From To

K.Kamaraj, M.E., The Member Secretary.

District Environmental Engineer Tamilnadu Poliution Control Bozrg,
Tamilnadu Pollution Control Board 78, Mount Salai, GUindy.

J-Kapila Towers, Chennai - 32.

266, Mettupalayam Road
Coimbatore — 46

Letter No:DEE/CBE/F Misc/AEE(IV)/CBE/2012. ot 18.05.2012

Sir

[

Sub: TNPC Board — lllegal dumping of sciid waste at Pollachi — Report
submitisd — reg.

Ref.  News published in the Dinamalar daily newspaper dated: 18.05.2012

I submil that with refefence tc the news published in the Dinamalar
newspaper, the site mentioned was‘hi-nspec‘ted by the AEE/Coimbatore on 18.05.2012
and the following is submitted:

1. M/s. Nitta Gelatin India Limited, Kathikudam Post, Koratty (via), Thrissur —
€80308 is an Ossein manufacturing industry. It was informed that the effluent
treatment plant sludge from iﬁe industry is being given to Bio-Fertilizer Manufacturing
industry. Since the effluent treatment plant sludge is non hazardcgus and is used for
composting. During fransportation of the effluent, treatment plant sludge from the
industry o Bio-Fertilizer Manufacturing unit, the transporter has dumped 3 loads of
sludge waste at S.F.N0:2C/143, Ramapattinam Village, Naravanapuram, Sedimuthur
Road, Pollachi- Tzluk, Coimbatore District. it was informed by the land owner that the
land has been given to a person from Kerala for iease basis and ne has dumped the
solid waste yesterday (17.05.2012 ) for drying purpose.

In this regard, the Chief Environmental Engineer, Mrs. Mythili from Regional
Office, kes,ala State Pollution Control Board, Ernzakulam was contacted over phone and
ihe Chier’. Environmental Engineer has confirmed that the efiluent treatment plant
slucge is non hazardous and advise the industry f:contact the Tamilnadu Pollution

Control Board. Based on the discussion, the Factory Manager of the industry has
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reguested to come to the site. In the meantime, a letter was given by the Kerala State
Pellution Control Board to the industry, stating that the sludge is non hazardous. (Copy
of letter is enclosed) The Factory Manager is expected by 3.00 P.M. It is proposed fo
have a peace talk with Police Officials, Factory Manager and the land owner by 3.00
P.M in the Police Station. The further report will be submitied =zfter meeting. In this
regard, it is also submitted that similar type of unit { Ossein Manufaciuring) is located at
Nilgiri District. Their effluent treatment plant sludge is also utilized for manure purpose
since it is having potassium and calcium content.

From cur Board, the Kerala State Pollution Control Board may be addrassed
fo give necessary direction to the unit to remove the waste from the site immediately.

This is submitted for favour of kind information pleass.

5 (v, O

; [:-\\/ District Environmental Engineer,
' TNPC Board, Coimbatore.

Encl: As above.
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*@"‘ﬁ? KERALA STATE POLLUTION CONTROL BOARD
EF Pamom 2.0 Thiravenusingperans=603 104,
No. PCB/HO/TSR//ICQ/80/2007 Date: 09.02.2010
From
The Chairman
To
The Mangging Director
Nitta Gelatin India Limited
Kathikudam P O
Koratty (via)
Thrdssur 680 308.
Sub:- Reguest for permission t© Use COMPOST Mamure produced from ET®
siudge of the company for all types of food and nlantatlon crops
Ref- 1. Your letter detea 07.01,2010 enclosing the stwav report by Kerala
Agricultural University, Mannutiy and analysis report by R&D Wing
of FACT, Udvogamandal, Kochi.
2. Your ieter dated 09.02,2810.
- ot
Sir, Mo
N The compest prepared from the ZTP sludas from your Ossein Division at
. Kathikudam is found, as per the study report by the Kerala Agriculturai University
and the analysis report by the RRD Wing of FACT; Udyegamandal, to conform tc the
specifications for compost under Schedule IV of the Municipal Solid Vastes
{Management and Handiing) Ruies, 2000. The said compost can thersfore oe
applied for all types of food and plantation crops.
YoursTajthiully,
s
(5 =
.-\_/.' .
= 5 CHAIRMARM
Copy to: 1. The Chief Environmental Engineer, Regionai Office, Ernakulam
2. The Environmental Enginesr, District Office, Thrissur
%
-
L& 3., Side &L §"
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'Dk No.23-24/2007-HSMD
A Government of India -
v /VQ&inis*rry of Environment and Forests ="
ANy (H.S.M. Division)
Paryavaran Bhawan, C6Q Complex,
Lodi Road, New Delhi - 110 003,
37 January, 2008
To:
M/s Kerala Chemicals and Proteins Limited,
Post Box 4262
53/100Z SBT Avenue
Panampiily Nagar
Cochin 682 036,

Subject: Exclusion of ETP sludge generated from Ossein Division of M/s
Kerala Chemicals and Proteins, Cochin as hon-hazardous waste
regarding.

Sir,

The undersigned is directed to refer to your letter dated 20™ April,

2007 regarding your proposal on_the subject mentioned above. Your request in

this regard was examined by the Central Pollution Control Board and the ETP

siudge of your plant has been found To be non-hazardous in nature. The use of
composed mixed ‘with siudge fo be restricted to crops other than food crops.

The Hezardous Substances Management Draft Rules have been published and

hecessary actien s to be taken far disposal of the abjection. Further,

necessary action with regard to Hazardous Waste Rules in +his connection would
be faken in this Ministry in due course of time. '

Ydlrs f‘r;jbf‘fhfu”y, '

LA
. (0B EAREY )
Additicnal Director
Tefefax:24354067
E-mail ‘sarajmoef @yahoo.com

Copy for information to: .

1, The Member Secretary, Kerala State. Pallution Control Board, Pattom
P.Q., Thiruvananthapuram - 695 004.

2. The Member Secretary, Central Pollutio

n Control Board, Parivesh Bhawan,
East Arjun Nagar, Delhi-32.

Loon @
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From

The Professor & HOD of Microbiology
Microbiclogy Diagnestic Laberatery.

ColmbatareMedical College Hospital,

Coimbatore-18.
To
Thizu. M Balekumar, BA ML, _
_Jodicial Magis’a’aiel\’_o_ﬂ T . |
ollachi. L e B
Through Propsr chennel
Sir

Caszs — Criminal — Ballachi West P8.CrNe.2393/10 ufe 389 270/ IBC of
‘this court - Propesty ssized in PR No 733/19 of this conrt -
Mic:cbioisgical@atterial} anzalysis — Report submitted- Reg,

-D.No.588/10 deted 20.07.10 & m ofiice of Tudiciat Magistrate No. I
"Poilachi, ' ‘
2. Requisition filed by the Sub Inspector of Poliachi West P& dated 13 47.10 !
3. Requisition filed by the Sup Inspector, of Foliachi West P23 dated 20.97.1¢ *

e e 2 o — e

As per refereace dited above m imfcbio!ogicai (Bacterial) znalysis hes been

FAYEN cafl within the lmits of our lebaratory and the report of the sams is en

£ closed
™ o - - y i ’
/ {/‘e . As thiz lﬁbarai:sr}r kas providons, only for the 1selation and idestification o
s . ]

common human bacterizl pathogenic organisms the same has been carried out and it is

submittedthar No lmown, coma o, Hunizn Racterial Bathagens has b e feolated Srom
~

the specimens submitted for analysis.

Thankingyon .
™ i - 2 i =~ - -
Flace: Coimbatore yours Tajthfudly
Date: 22.07.10 ’ P
A e R

- 1 ) - ://_3‘2(?;‘:;/5"'“}} t {
e lpire iy
=aclosurs: The report in criginal crotessss of Mtcrodtolog., -
C.Cto 1.The Medieal Superintendent SCMCH, Coimbatore epactment of Miseablelogy,

. . awroniology Dizgnostic Laborater

3.The Daan, CMC, Coimbators

CMC Hospitel,
““rimbatate - 441 Gf R
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TAMILNADY POLLUTION CONTROL BOARD

Pro-c.!‘.le.DEE/TNPCB]CBE/F.433/AEE-IV/’12 Dt.15.05.2012
Sub: TN

PC Board - Tmt. Suseela, S.F.No.2C/143, Narasingapuram, Ram
Coimbatore District-Notice under Section(24) of
Act, 1974, as amended in 1988- Reg,

apattinam Village, Poilachi Taluk,

the Water (Prevention and Control of Poilution)

Ref: 1. Inspection of your premises by the AEFE on 18.05.2012

I O

Tamilnadu Pollution Control Board serves this notice

under Section 24 of the Water (Prevention an¢
Control of Poliution) Act, 1974

as amended in 1988 (herein after referred to as the Act)

by the state board to enter (wheather directly or indirectly) into any stream or well or on land.

Whereas during inspection of your premises
Pollution Contrel Board on"i8.05.2012, the follow
1.

by the Assistant Environmenta| Engineer, Tamilnadyu
ing violation was observed.

Effluent treatment plant sludge generated from M/s. Nitta Gelatine (India) Ltd, Panampallj Nagar,

Ernakulam, Cochin, Kerala State was dumped into your above said premisas without obtaining any

permission from Tamilnadu Pollution Control Board.

Thus the provisions of section 24 of

the Act have been contravened which is punishable under
section 43 of the Act, with imprisonment for a

term which shall not be less t

han one vear and six months,
but which may extend to six vear and with fine,

Hence, you are requested to show cause within 7 days from the date of receipt of this
why penal action should not pe taken against you as the occupier for
said act.

notice as to
contravention of section (24) of the

It is informed that non'—'r‘eceipt of any reply within the prescribed period will be <onstrued that you

£ fi he above contravention and action will be taken accordinglv.

y i,

—

District Envifons ental Enginser,
TNPC Board, Coimbatare.—

7 i:‘_" "
To %/

Tmt.Suseela,

W/o. Mr.Bagavathiappan,

187, Semmanampathi Road,

Odayakulam Post,

Pollachi Taluk, Coimbatore District.64212¢,

Copy Submitted to Member Secretary,

R
o O
s

TNPC Board, Chennai for kind information
Y

)



"&f""‘"\¢3‘;-’\.(¢_ - ﬁﬁ

G o TR e SR R e

District Environmental Engineer,

T.N.P.C. Board, P 7y
No0.286, Metiupalayam Raod, ~,_/’ _/ ,e«.;g’r“~"' ” ":’
J.Kapila Towers, ’ ;f:” /"’

llird Floor, ) "

Coimbators. Bt »3-?"“" B

Under Instructions from my client Smi. Suseela, W/o. Bagavathizppan
residing at 187, Chemmanampathy Road, Odayakulam Post, Pollachi Taluk |
am giving  you the following reply to your notice dated 19.5.2012 issued in the
proceedings No.DEE/TNPCB/CBE/FA33/AEEA/2 dated 19.5.2012.

My ciient admits that she is having agricuiiurai iands in S.F.No.2C/1 43, of
Narasingapuram, Ramanathapuram Village, Pollachi Taluk which is 20 K.
away from her residential place. It is specifically informed that my client has no
prior agreement or business releationship with M/s. Nitta Gelatine (India) Lid.
Panapulli Nagar, Ernzkulam, Cochin, Kerala State. With out my clients
knowledge and pemnission they dumped their waste material in my clients lands
on 16" midnight. The general public of the village immediately compiained to
the Poliachi Taluk Station Police about the incident. The Polics zuthorities
enquired the matter on 17" and 18" and we represented ang detziled the above
mentioned facts to them. Afer enquiry the dumped waste materials ware
directed to bs removed from my clients lands by the miscreants. [tis respectiully
informed by mv client that it was happenad with out any fauit and omission on the
part of my client.

& a & . - 2
Any fHow my client undartakes to take suitable precautionary measures o
prevent the wrong doers in causing mischief at her lands in future. Hence it is

requested by my client not initiats any penal action against her in this regard.

T
s ~
q 3
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B.O.Letter NO.TNPCBFSWM)’44933J'20‘§2.Dated: 31-05-2012, YV e

“AAT Y
“’1‘,,.7%",’L r
Dear Srn . '1
Sub: TNPC Board — Solid Waste Management - Unat{thorised ) ///q‘l!:
ransport of bio medica| waste and municipal solid waste fromthe R,

State of Kerala ang dumping of the same in the Pol!aché.Taiu_K.
Coimbatore Distrlc:t—Taking action to stop suck illega! cdumping —
Reg.

- News flashed in SUN Newe channel on 28-04-2012.
. 0.0 . Leiter No. TNPCBISWM/‘I—%QSBI‘ZOTZ dt: 03-05-2012
. Decean Chronicle Paper Chennai Edition; Report dt: 18-5.

[SV I N Y

12,

“in the reference first cited, it wag feparied in the media that municipa
solid wasie comprising of partially composted garbage mixed with dlastic.
used chappals, tyres, PET Sotlles et was transported through five ejppt=t

from the State of Keralz to Pothamadai, Chemmanapath; village oming

under Odayakulam Town Panchayat, Poliachi Taiuk. Coimbatore District ang
one lomy has dumped the above . waste in the iand owneq 2y one
Thiru.Eswaran. The local public of the above village had hangeg over ail the
other four iorries loadad with waste {0 the Anamalzi Palice Station.

In the reference second cited. g D.C.letter Was addressed fg ihe

Transpert Commissioner o alert gy the Zona officers  of Transport

Departmant SC as to watch out for such Unzuthorised fransport of waste

matsrials across the State borders intg Tamil Nady &ng alse inform fhe

District Pollution Control Boarg officials. which would help to aveig Tecurrence
°f such incidents.

In the- reference thira cited. News WES reporfeq in the Deccan
Chronicle that Trugks ‘from Keralg dUmp medical w
nas been 'eported {hat three ioads of

outskirts of Pollachi g Wednesday night

aste in Poligchi’ wherein jt
Medical waste were dumped in the
by frucks from Keraia.

75, Annsa Saiai, Guindy, Chennaj - 600 gaz. Telephone - 22353134
Fax : 044 - 2270 14 88, E-majj :

2235 3141 Dir: 2235 3078
5 tnpcb__cha‘innan@vahoo.-::nm
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In December 2008 and July 2010, similar jncidents, where the bio
fﬁ%’-injical waste mixed with municipal solid waste was transported from Kerala
State and dumped in some lands in Udumalpet & Polldchi Taluks of
Coimbaltere District. The waste dumped was re-transported to Kerala after the
intervention of Tamil Nadu Pollution Confrol Board which tookup the matter
with the Kerala Pollution Control Board.

Now, frequently similar incidents of illegal transport of municipal solid
waste & other solid waste from Kerala State to Tamil Nadu have came to the
nolice of the Tamil Nadu Pollution Contr'ol Board through public complaint.

Since Tamil Nadu Pollution Control Board has ne infrastructure to monitor

such inter-state boundary movement of Solid Waste/Bio-Medical Waste on a -

regular hasis, it is once again requested that the Transport Commissioner,
who mor;litors all vehicular movement in the State, could alert all the Zonal
officers of Transport Department so-as to watch out for such unauthorised
transport of waste materials across the State borders into Tamil Nadu and
also inform the District Pollution Control Board officials, which wou{d help to

avoid recurrence of such incidenis.

In this regard, the Principal Sectretary/ Transport Commissioner,

‘Chennai had already sent D.Q.letters dt: 24-02-2009 to all the Zonal Officers

of Transport Department to inform such illegal transportation to the nearest
District Poliution Control Board, the District Collector and Public Health
authorities. It is requested that these instructions may be reiterated.

Yours sincerely,

(Vikram Kapur)
Encl: As above. L

To

Dr.7.Prabhakara Rao, 1.LA.S.,
Principal Secretary/ Transport Commissioner,
Chepauk, Chennai — 800005,

Copy 1o:

Principal Secretary to Government,
Home, Prohibition & Excise Depariment,
Secratarial, Chennai—600008.



é?

“digjtional Chief Secretary to Government,

Municipal Administration and Water Supply Depariment,
Secrstariat, Chennai — 600008,

Principal Secretary te Government,
Environment & Forest Department.
Secretariat, Chennai — 600008,

Sr. PA to Hon'bie Minister for Environment,
Secretariat, Chennaj — 600009,

DEe , TwPrLR, Cohmbotore
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(50 25 Jun 20 )
; WE EASY
Transpc ant N G o
: b F Email &
Fram 10 {oy Email) s
The Principal Secretary/ All the Zonal Officers
Transport Commissioner, : in Tamil Nadu.

Chepauk, Chennsai-600 Q5.

L R No. 32343/H3/2012 Dated: 20.06.2012.

Sub: TNPC Board - Solid Waste Management—Unauthorised transport
of Bio medical waste ang municipal solig¢ waste from the State of
Kerala ang dumping of the same in the Pollachi Taluk,
‘Coimbatore District - Taking action to stop such illegai dumping -
Regarding,

Ref:1.This office letter N0.27G49/H3/'2012,. Dated::Z.US.EOlZ.

; 2.0.0.Letter NO. TNPCS{SWM;’44933/2012, dated: 31.95.201
w \fﬁ of the Chairman, Tamilnadu Psliution Control Board,
- £ed

j\J

: Chennai - 32,
’ M,q \,F'\{ LNEeNNna e
’/0"5\.- ""—;;
~ & :
Qor e Your attention IS invited to this office letter first Cited, whereip You
" :
N

W/ A,  Were requested to instruct all the Motor Vehicle Inspectors {non—technicai} in

e AL
@f%/' the check POsSts and other Motor. Vehicie Inspectors to check the

g e . —_— .
Vf—:‘f? transportation of+ hazardous bio-medicat waste

into this State from the
o ‘ '

S # " neighbouring States and to inform the District Poliution Controf Board

D‘fﬁ’;c"{,j officials nearest to them and other officials namely District Coliector, Public
2 Jhesk 60

ng"“ Health Authorities immediately o prevent the entry of unauthorized

transport and dumping of sorlfd _waéte mixed with bio-medical waste from the
State of Keralz into the State of Tamil Nadu,

Now vide reference 279 Cited, the Chairman, Tamilnady Pollution

ControJ Board, has. stated that the incident of illegal transport of municipal

solid. waste -8 other solid waste from Keralz State to Tamil Nadu have came
to the notice of the Tamil Nadu Poliution Control Bparg i'hrough public

-compiaint and he has requested to zlert the officials of the Transport
o 1
{-_/

N
b R
E\r\.g’

53



Department so as to watch out for such unauthdrised transport of waste
materials across the State borders into Tamil Nadu and alsp inform thé'
District Pollution Control Board Officials,
recurrence of cuch incidents.

which would help 17" avoid

Hence, you are requested to instruct all the Motor Vehicle Inspectors
(non-technical) in the chéck posts and other Motor Vehicie Inspectors who

come across transportation of hazardous bio-medical waste should inform

the District Pollution Control Board officials nearest to them and other

" officials namely District Collector, Public Health Authorities immediately. They
should not allow the vehicles to enter into the State of Tamil Nadu. The

Zona! Officers and the Regional Transport Officers are requested to menitor
this item of work.

Sd/-T.Prabhakara Rao,
- Principal Secretary/
Transport Commissioner,
Chennai-5

apy to:
ﬁhﬂ Chairman,

amil Nadu Pollution Control Board,

l2’6 Anna Salai, Guindy,

Chennai - 32.

Copvt to:

All Regional Transport Officers :

All Motor Vehicle Inspectors in Unit Offices

l& 1,‘«‘>((> 1}
clstant fo STA
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MENBTES OF THE WMEETING HELD BY THE HON'BLE MINISTER FOR
ENVIRONMENT AND THE CHAIRMAN.TNPCBOARD WiTH CBE DISTRICT
COLLE_CTOR AND 12 DEES OF TNPCBD FROM BORDER DISTRICTE ON
22.06.2012 AT CBE DISTRICT COLLECTORATE TO STOP ILLEGAL DUMPING OF
SOLID \}VASTES FROM KERALA STATE AT THE LANDS OF BORDER DISTRICTS

OF TAMILNADU

PRESENT:

-
r

1) HON'BLE MINISTER FOR ENVIRONMENT

2) THE CHAIRMAN, TNPCBOARD

3) DISTRICT COLLECTOR,COIMBATORE DISTRICT

4) COMMISSIONER,CBE TORPORATION

5) SUPERINTENDENT OF POLICE RURAL COIMBATORE
6) DEPUTY TRANSPORT COMMISSIONER

7) BEEs FROM BORDER DISTRICTS OF TAMILNADU

8) ‘ASSISTANT DIRECTOR PANCHAYAT

9) ASSISTANT D[RE&{@{OWN PANCHAYAT

10) DEPUTY COMMISIONER, COMMERCIAL TAX

The District Collector weicomed the Hon'ble Minister for Environmeni The
Chairman of TNPCB and cother .officials of various departmenis were present 3 the

meeting.

The Hon'ble Minister for Environment briefed zbout the water % air polluucn
caused by the iilegal transporting and dumping of solid wast«s'_s from other states into
Tamilnadu. Hon'ble Minister was very much concernad about the news published in the
media and news papers. Hon‘bl-e Minister also enquired the officials abgut the action
taken fo stop such incidenis. The District Collector, Sup:erintendent of Police, Deputy
Commissioner of Transport, DEE/TNPCB/CBE exp‘(ali'n@c' the action taker ic stop these

activities so far.

The Chairman, TNPCB has informed that this trafficking of solid waste can be
avoided if there is strict vigil 2t the State bordér check posts and advised the Police

departfnent, Tramsport depaﬁmen‘t and TNPCB to work jointly to solve these problems.

The President of Kurichi-\/ei!a!ofe Pollution Control Committee has explained the

cj’ifﬁguities faced by the public regarding air & water pollution due to the municipal waste

. giump vard at Vellzlore. The Commiissioner, Coimbatore Corporation exp‘ia‘ﬁned the

action teken so far and the action proposed to sclve these problems. The Hon'ble

Minister advised th'epornrr.ﬂssioner. Coimbatore Corporation to take steps o solve
these prdbiems immedfately.




" & %
: S
in order to Keep strict vigil ori-such fncidgnts and o have effactive mionfitoring on

the movement of solid waste in the border Distr,icts of Tamilnadu, the Hon'ble minister
for Environment has advised the officials to fake action as below:

1) All the DEE’s of TNPCB in. the border districts of Tamilnadu are instructed to
meet the respective District Collectors and explain the facts about the incidents
of illega| dumping of hazard ous wastes from other states inte Tamilnadu.

hazardous wastes. from other States.
3) A committee shgﬁ be formed with Tte District collector as Convener including
officials of other departments such as Police, Transpor, Commercial tax ang
Local body of the bordef districts to stop the entry of ilegal transport of such
hazardous wastes from other Sates. |
4) Regional transport officers shall fing out the list of soiid waste/liquid waste
transpgrtersioperators and communicate them officially not to engage in such
ilIegai:IMOvement of wastes f_rom other states into Tamil Nadu Siate, explaining
them that their permit wij]_{t\.g céncel_led and legal action will be taken against
them if those operators;’transpprters are caught.
4 5) Whenever such incidents happen, the bi‘stric’t Collectors shall take zction o
f' cancel the permit of such illegal trahspoﬁ_srs and give press release aboutithe
action taken immediately. '

8) The Superintendent of Police shalj keep strict vigil on the check Posts to stop the
movement of such illegal vehicles into Tamil Nadu,

Effective Management of MSW at Veiialore site

1) Coimbatore Corporation has 1o expedite the action to complete works of
scientific landfjll facility at Vellalore site wi‘ﬁhin 4 méntljs.

2) Coimbatore Corporation has to take action to solveﬁﬂne prébiems of mosquitoes
and flies immediately so as o rérfder relief to the nearby residents.

3) The DEE/TNPCB/CBE shall collect the leachates of the SLE facilities provided at
the Vellalore site angd wells in the neamby residential area and analyse the same
for its pollutants, B . .

4) Coimbatore Cor_;_grat-ion shall tzke steps for door to door collection to ensure
segregation of wastes at the source itsaif by initiating 2 tria] run basis in some

' ’;A‘rggs SC as 1o keep them as a model schéme for others.

5) Cc’iii-nbatore Corparation shail explore the possibilities of latest techn ology for the

d_is"posal of garbage and sewage. "

s
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§) For further ex

identify a new site other than the present site at Veilalore.

The District Collector concluded the

pansion of the facility the Corporation shall explore possibilities ©

meeting with an -assurance that the District

administration will give their full support ‘o avoid illegal iransporting "and dumping of

s0lid wastes from other States.
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TAMIILNADU POLLUTION CONTROL BOARD
From To
F.Asokzn M.Tzcn., MBA., The Member Secretary,
District Environmenta] Enginesr Temilnadu Poilution Control Board,
Coimbatore South, 78, Mount Salaj,
Tamilnadu Pellution Controf Board Guindy,
42-D,5.N.R.Coliege Road, Chennai-c000232.
Peslameduy,
Coimbatore-541004.
Lr.No:DEE/TNPCB/CRBE/F.CBE.233 SW/2012 dt: 31.10.2012
Sir
'Sub | : TNPC Board ~Solid Waste transported from Thrissur Corporation. Kerzla |
| 1 | State to Tamilnadu- report submitted - reg.
TRef | | Public complzint received on 28.10.12.

I submit the Tollowing pertaining to the pubiic complzint regarding the

transport of Vegetable waste from Thrissur Cerperation, Kersla State to Tamilnadu.

On 28.10.12 a public complaint was received over phone that vegetable waste
from Thrissur Corperstion, Kerala State was being transported to Salem, Tamilnadu
ice check post at W alayar, it was
reported that thea lorrv was allowed as it was having Certificate dt.25.10.12 from
Thrissur  Corperation about the transport of the
Thiru.5.M.Bhaskar of M/s. Spark Energy located at

Road, Namakkz|-837001.

viz Walayar Cneck post. On enguiry with the Fol

vegetable waste o

125-G, Ramapurampudur Main

In this regard Thiru. S I.Bhaskar of M/s.Spark Energy was contacted and it

was 1old that the szid waste is to be sent to M/s. Hanjer Bio tech Energy PVT LTD,

located at Chettichavadi Village, Sziem District. The same was in*imatad to the

District  Environmental Engineer, TNPC Board, Salem ang Namakkal to take

necessary action.

sty

b!



In this regard, it is submitted that strict vigil is being kept in the border check
posts of the district in coordination with the concerned departments through ths

District Collector to prevent tha entry of such waste and dumping the same in
Tamilnadu.

Based on the similar incidents that have occcurred in tha past in Coimbatore
district, the Member Secretary, Kerala State Pollution Control Board was addresssd
vide Chairman, TNPC Board’s letier dated 09.08.2010 to prevent the entry of the
waste into the Tamilnadu Stzte. In this regard it is submitted that The Chairman,
Kerala state Pollution Control Board may again please be suitably a2ddressed to taks

necessary action stop sending solid wasts from Keralz statz into the statz of
Tamilnadu.

Copies of the documents received from the Walayar Police Check post,

Coimbators District with réspect to the transport of the waste on 27.10.2012 are
enclosed herewith for kind reference please.

This is submitted for favor of infermation and necessary action plaase.

35)0 =

District Envirenmenial Engineer,

Encl. As above. TNPC Board, Coimbatore South.
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TAMILNADU POLLUTION CONTROL BOARD

TFo

' |
{, K.Ravichandran E.E.(Hons)., M.Tech., i The Chairman,
District Environmental Enginger, Tzmilnadu Poliution Control Beara,
' Tamilnadu Pollution Centrol Board. ‘ 76, Anna salai,
| Colmbatore South, | Guindy,
i a2-, SNR College Rozd, Peelameduy, Chennai-600 032.
‘} Coimbatore-541004. ‘

Letter No.DEE/TNECB/E.Kerals Waste /2013, Datad. 03/07 /2013

Sub:TNPC Board =Trensport of Municipa! solid waste from Keralz 5tate to
Tamilnadu- report submitted - reg

Ref: Campizint received from Coimbatore corporaticn on 03/07/2013.

I submit the following report peraining t¢ the Complaint racsived from
Coimbstore Corporation on 03/07/2013 regarding transportation of Municipa! solid waste
from Kearala State 2nd made zttempts to dump the waste in Vellzsiore dumping vard of
Coimbatore Corperatien.

in the early nours of 03/07/2013, 3 lorry bearing Reg No TNZ7 3399 carrying
municipal solic waste from Cochin Airpert, made attempts to dispose the wasts
rensperted from. Kerzla state in Vellaiore dumping vard and the venicle was stopped by
the security and the vehice aleng with the waste was handed over to 813 Police station,
Pothanur,

On receiving the information from Corporation, the vehicle was inspected by the
DEE, TNPCB,CBE(soyth) along with AEE. The vehicle was completely coverad with Tarpaulin
sneet and solid wastes were found packed in small HDPE 2nd LDPE bags. The Inspector of
Police, Pethznur reportaed that the vehicle was carrying the said wastz from Cochin Airport
and the driver of the Vehicle was remanded and reportsd that further anquiry is in
progress.

In this cennection the Inspector of Police was advised to send back the waste o
Kerzla state for disposal after completing the legal procedure to file the case zgainst the
owner of the Vehicle.

The vehicie TN 27 3399 is registerad at Szlem RTO office.

Tne Vehicle owner address is

Tmt A.Azlmelu:W/o M.Appusamy,
D.No 33/13-Pattaneri Post,
Mettur Tk, Salem District
In this connection the RTO, Salem may be directad to cancel the parmit given to the

said vehicle. The Superintendent of Police(Rural), Coimbatore may be addressad te have

strict vigil in the Police check post st Weiayar to stop illegal transportation of waste from
Kerzlz state in future.

This is submitted for faver of kind information znd necesszary action plaase.

e S 1 ¢ -~

, - A G A

| Sramirim, —== ; oo L=

i 31@”““[{;_’1_@1 i District Envirenmental Engineer,
TNPC Beard, Coimbatore(Scuth)

)




[ ' Visw of the vehicle with Tarpsulin covar

05‘ Coe

o el Tl
District Environmanta] Enginser;
THPC Board, Coimbatere{South}

xd



TAMIILNADU POLLUTION CONTRQOL BOARD

From “ To
K.Ravichandran.B.E.(Hons),MTech;, | Inspector of Police,

Diswict Environmental Engineer B-13.Podanur Police Station,
Tamilnadu Pollution Control Board Podanur,

Coimbatore South Office Coimbatore.

42-ID, S N.R. College Road {
Peelamedu, Coimbators — 4. *
(8056042243 '

|
Letter No.DEE/TNPBC/F No(Kerzlz waste)/2013 dt 22.07.2012

Sub : TNPC Board - O/o. DEE, Coimbatore {s)— Public Complaints-
Hlegel transportation of plastic waste from Kerala state -Action o
be taken-reg.

Ref: 1.Distrier Collectors D.O.Ref No.FCRS/433/2012 DT 01/ 1272012
addressed to SP(Rural)

With reference to the above, I am to inform that it was brought 1o the notice of Tamilnadu
Pollution Control Board, a goods carrier vehicle bearing Reg No.HR 38 Q 8503 have transporied
plastic waste from Keralz state and made auempts  to dispose the waste near Podanur znd the
vehicle was caught by the public and handed over to Podanur police station. The vehicle was
inspected by AEE Tamilnadu Pollution Control Board on 21.07.2013 and it was found that the
vehicle contains plastic waste (Thermocol-Polystyrene waste).

In this connection, it is informad that indiscriminate such dispesal of plastic waste will
affect the Soil, Water and Air quality and will pollute the overall Environment in that arez. As
per the provisions of Environment Protect Act-1986, Tamilnadu Pollution Contro! Beard is
empowered to take legal action against the manufacturing units. But in this case the
manufecturer is not identified and the menufacturin
Jurisdiction of Tamilnadu Pollution Control Board.

Hence I kindly request you to take action legal action against the lorry driver and the owner
of the vehicle under the relevant provisions of Indian Penal Code. Further it is advised after
completing the necessary legal formalities required under IPC, the waste shall be sent back to the
origin. If it is not possible the waste shall be disposed in consultation with Tam
Control Board and Coimbatore Corporation.

g unit seems to be located outside the

dis

ilnadu Pellution

The action tzken on the Complain: petition shall be intimated to this Office early. The
complaint petition may be acknowledged.

PR

District Environmental Engineer
TNPC Board, Coimbatore (South.)

Copy submitted to
1. Superintendant of Police (Rural),Coimbztore.
-With a request to increase the vigi] at Walayar Police check post to prevent such
incidents in future.
The District Collector-for kind information please.
The Chairman, TNPCB, Chennai for kind information please.
The Member Secretary, TNPCB, Chennai for kind infermation please.
The JCEE, Monitoring, Coimbatore for kind information please.
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Dr. M. KARUNAGARAN, LA.S
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LR ‘:7 5:5_' : ‘:PCFL':
DISTRICT COLLECTOR, RESt : §422-
COIMBATORE - 1B Fay . 0477 -

D.C. Lr.No.DC/CBE/SWM/2013 dg, 18 .0£.13,

Respected Madam,

Sub @ District Administration , Coimbatore —unauthorized ransport, of Munic

Waste/Bio Medical Waste from the state of Kerala and dumpinyg the same n
Coimbatore District — Action to be taken to stop such ill=gal prex
State - Request to Chief Secretary to Kerala Stats - reg

ice from er

Ref : Meeting conducted by the Honarable Minister for Environment an 22.6.207.2
at Coimbatore Collectorate.

Hisje g

I 2m to inform that to stop illega! transportation of Bio Madicsi Wasre anc

Municipal Solid Waste from Keraia Slate and dumping the same i Caimibaines Disirici,
the District administration is taking various steps. In this conneckiog,  ©meeting wos
conducted by the Honourable Minisger for Environment and by the Chaiman, Tamilnado
Poilution Control Board, with the District Collector, Coimbatore ai District Collectorate.
Colmbatore on 22.6.2012. As nar the decision taken in the mesiing a Committas
consisting of the following officialls was formed in the Coimbatore Disiiol,

1. District Collector, Coimbatore District - Chairman

(2. District EnvironmentaliEngineer; Coimbators Souih

3. District Environmental Engineer, Coimbatore North

4. Superintendent of Police (Rura!) Coimbatore.

{93}

Deputy Transport Commissioner, Coimbatare

N

Joint  Commissioner (Enforcement), Commercial Tax 1%'%3;:=ar:tmen'::_

Coimbatore.

~J

Sub-Collector, Pollachi.

8. Revenue Divisional Qfficer, Coimbatore.

w

Assistant Director, Town Panchayat, Coimbators.

.~ 10.Assistant Director, Village Panchayat, Coimbators.




i L
Under the guidance of the District Colleclor strict vigl is macde at il

check post located at Walayar and Pollachi to prevant illegal iransportation of

Bio Medical Waste/Municiapl Solid Wasta from the Kerala Staie,

However, in recent times Municipal Solid Wastzs fromn Kerala Siate is

transported and dumped in Cofmbatore District eluding the strici vigilance =
the check posts. Such vehicles are caught and handed ovey i Policz and l=zgal
action is UeMemunder suitable sections of Indian Penal Crde. The wasizs 1z
being transported in closed containers to elude the officials At ~haclk post The
District administration is taking its full efforts to preveni =uch dumping of
waste from Kerala State.

In this connection, it is kindly requested that the hisf Ssoretss o

Kerala State Government may be requested Lo direct tha ince! badies in ierals

State that the Municipal Solid Waste/Bie Medical Waslke ueneratzd in Hisir

jurisdiction shall net be transported te Tamilnadu ard to talks necessary sisns

EEzAlyY Srang

to stop such transport of Municipal Solid Wasts/Ric Madical Waste i

L

Tamilnadu. The Chief Secretary to Kerala State Sovernmart may 2lse ba

requested to direct the Officers of the concerned Deparimznis, iTheck Fosi

Officials in Kerals Side to send bacl these kind of vehicias carvving garbagas

and wastes and not te allow their transportation to Tamiinadii.

Thanking You,
: Tours Sincerely,

A e

g

Y G ey

e W
ARETAGARAN)

To

Tmt, Sheela Balakrishnan, |AS .
ChietSecretary, Fort St. George,
Chennaﬁi — 600 008.

A
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MOST IMMEDIATE / BY FAX

Tmt, V.Amuthavaili, LAE,
Depuly Sacrstamy to
Government

0.0 Le fier No. 21017/MG.IV2043-1

datad

'g'ﬁ’\i‘“r:_;f\\;\ Ve

and Water Suppiy
Coparimans
Secretarlat, Channsi-g

Tl

Daar Thiny Rarunakaran,

Sub: District Administration.

Municipal Solid VWas

teken 1o slop such ilegal nr
for - Reg.

Rel: From the District Collecior, ©
2013, daled - 18.08.2013.

Kind attention i Invited 1o Your lefier ¢

the District zdminizstration iz taking varioy
Bic Medical Was|
the sams in Coimbatore District,

Z.In this connection,
ihe foliowing details lo ithve 03

-

The fist of speeific lGeations in
Nady

The composition of he was
Frequency of dumping
Estimation of the valum
Source / location in

the wasts

A L3 g

0 2

movement

3, L request you
Ry return Fay,

o
Thiru M. Kg_runalgara_n_,_l AS .
District®Collector, ey
Coimbarore

L -

Colmbatesg Unsuthoriz

le/Bic Medical Wasle fram lhe

and dumping the same in the Colmbatore Distriet Actlan i

actice from Kerals Stale ~

fted, wheraia it

€ and Municipa! Solid Wasi

fam to raquest you to send a report
=overnment, urgently:-

which the wasie are dumpe

{2 dunineg

ment of K

t kindly traat this as "Most Urgent"

30.08.2913

od bznspon of

slate of

Rapoi v

cimbatore, D,G, Lr. hig. DC/CBE s

DELY

hes basn staied ik

@RS Lo stop iflegal trapsportsiion of
e from Keralz State and dumgiig

which contain e

ch i T

12 of wasies dumped
Kerala State from w
Any action taken by the Govar

here they are transnontae

2rala 30 far ig restiol

Mz

and ssrig vouy |

Sl
Yours slicargly.

brimdi

e . ir.'l:
Ho. Ny b

X¥4 LICYISYT an §Fi51

ET/80/0¢8
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From To:

Or M. Karunagaran. |.A.S., The Principal  Secratary to
District Collector, Government,

Coimbatore. MARWS Depariment, Secratarizi.

Chennai — 800 00¢.

Refl. 72/2013/CA Dated: 28.9.20132

Ref: . Dumping of solid waste from Kersla Sisie into
Coimbatere District - Regarding

e hhn

[ herewith enclose the report as called for in the lelephonis «

P ENCE - R LR |

today (28/9/2013). This is for king perusal.

' COMBATORE
Encl: 1
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TAMILNADU POLLUTION CONTROL BOARD

From | To
%
K Ravichandran B.E.(Hons),MTech;, | The Member Secretary
District Environmental Engineer, | Tamilnadu Pollution Control Board
Tamilnadu Pollution Conirel Board, Chennai - 32,

Coimbartore South Office, i
42-D, S.N.R. College Road. !
Peelamedu, Coimbatore — 4. |
Letter No. DEE/TNPCB/Dumping of Solid Waste at Acriculture Land/ 2014 dt 16.12.2014

Sub 1 TNPC Board — O/o. DEE, Coimbatcre (South) — Dumping of Solid Wastes at
Thiru. Muthukrishnasamy's Agriculture Land at Gopalapuram. Pollachi
Taluk, Coimbatere District — Telephonic Call received from the Complainant

- Report submitted - Reg.

Ref :  Telephonic Message received from Complainant Mr. Suresh dated:
11.12.2014.
T
With reference to the zbove, I am to inform that a telephonic Message was received from

Mr. Suresh on 11.12.2014 (Thursday) regarding transportation of waste from Keralz and dumping the

wastes at Thiru. Muthukrishnasamy's Agriculture Land at Ramapattinam village, Pollachi Taluk,

Coimbatore District.

In this connection, complaint investigation was done-at the early hours on 12.12.2014 by TNPCB
officials.During inspection, it was noticed that Thiru. Muthukrishnasamy's Agriculture land was dumped
with solid wastes. The wastes contain coir and some amount of rubber /foam waste. Further, it was learnt
that the wastes were brought from near-by unit of Kerala State namely M/s. Pyarelal Foams (P) Limited,
1V/507, Kozhipathy Village, Vannamadai Post & Taluk, Chittur, Pallakkad District. Moreover, the wastes
were shifted through village road from the unit to Thirw Muthukrishnasamy's Agriculture land with the
consent of land owner to Tamilnadu. The unit was advised to take back the coir& foam wastes from the
Agriculture land and also it was instructed to Thira Muthukrishnasamy not to use these wastes as manure.

Subsequently, a telephonic Message was received from President of Ramapattinam Village on 13.12.2014
and reported that the waste in the Agriculture land was not taken back by the unit authorities and the land
owner and was covered with outside sand. In this regard again, the unit authorities were contacted and it was

instructed to take back the wastes and the unit had agreed to do it. However the same has not been removed

so far. The wastes were buried / covered with soil and sand. The wastes contain 80 % of Coconut fber Wwaste

/ Coir pith and 20 % of rubber waste ;@?ﬁ;ﬁiﬁlffj“s"a;nanahmggps solid waste generated from the said

i_Srw |

industry (Located in Kerala State).




+

F

In this regard, it is submitied that the Kerala State Pollution Control Board may be request-u 10 wustruct
the unit of /s. Pyarelal Foams (P) Limited, 1V/507, Kozhipathy Village, Vannamadai Post & Taluk, Chittur,
Pallakkad Distriet, Kerala to remove the solid wastes dumped illegally in the land of Thiru.
Mumtﬂ&ishnasamy, Gopalapuram, Pollachi Taluk, Coimbatore District, so as to aveid Law and Order
problem in the border districts.

This is submitted for kind information and taking further necessary action please.

§ 5 L
olic Aa” L—
"?l:)_— District Environmental Engineer,
'\

&> TNPC Board, Coimbatore South.

Encl: 1.Photos.

Copy Submitted to
1. District Collector, Coimbatofe.

2. Joint Chief EI_}vironmental Engineer (MS), Tamilnadu Pollution Control Board, Coimbatore.
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PHOTOS TAKEN ON 12.12.2014

Dumping of Solid Wastes (Coir & Foam Wastes) at Thirn. Muthukrishnasamy s
Agriculture land, Gopalapuram, Poliachi Talak, Coimbatore District.
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TAMILNADU POLLUTION CONTROL BOARD

From To

Mr. A.Shanmugam M.Tech..MBA The Chairman

Dismict Environmental Engineer Tamilnadu Pollution Control Board
Tamilnadu Pollution Control Board 76, Mount Salai

Cotmbators South Office Guindy

42-D, S.N.R. College Road Chennai — 600 032.

Peslamedu. Coimbarore — 04.

Lr.No. DEE/TNPCB/Solid Waste/CBE(S)/2016 D:.15.09.2016

Sir,
Sub : TNPCB — O/o. DEE, CBE Scuth — Kerala Pouluy Waste
dumping in the land owned by Mr.P.Manikandan, SF No.74/2,
ete., Poosanaickenthaly Village, Chiklkarayapuram Panchayar,
Pollachi Taluk, Coimbartore District — Action taken - Submitted -
Reg.
Ref . Telephonic information received from the public on 12.05.2016
% om o owm ok
I submit that.on 12.09.2016 at 8:00 AM telephonic information had been received from
the public stating that bio-medical waste was disposed at Poosanaickenthally Village, Pollachi

Taluk. The District Environmental Engineer and Assistant Engineer of this office had inspected

the said site along with the public on the same day and the following were observed:

1y} The public informed that the concermn land is owned by Mr.P.Manikandan, SF
No.74/2, etc., Poosanaickenthally Village, Chikkarayapuram Panchayar, Pollachi and
doing pig farming activity. The vehicle (Reg. No. KL-32 B-5949) carrying around 1 —
1.5 tonne of poultry waste was caught by the public during dumping on his own
agricultural land around 3:30 AM.

2) Duriﬁg inspection, it was ascertained that only poultry waste was transported and no

bio-medical waste was found in the vehicle.

— > i |
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.Du.,"zzped Poultry waste

3) The said si’Ee was also inspected by Tahsildar, Pollachi and two miscreants were
handed over to the Vadakkipalayam Police station, Pollachi and the vehicle has been
confiscated. '

4) The safe disposal method of the poultry waste has been formulated by the Health
Officer, Ramapattinam, Pollachi.

This is submitted for your kind information.

o NI R

5 District Environmental Engineer

B _é«b‘“TNPC Board, Coimbatore South
&

Encl: 1. News published ir Dinamalar dated 13.09.2015
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TAMILNADU POLLUTION CONTROL BOARD

From | To

K.Ravichandran, B.E.(Hors),M.Tech., i The District Collector
District Environmental Engineer i Coimbatore,
Tamilnadu Pollution Control Board i Coimbatore District.
Coimbztore South Office {

I

& 1

42-D, SN.R. College Road i
Peelamedu, Coimbartore — 04. |

Lr.No. DEE/TNPCB/BMW/CBE(SY2016 Dt.11.01.2016

Suab : TNPCB - Ofo. DEE, CBE South — Transportation of Fish waste
from Kerala state - Action taken - Submitted - Reg.

Ref : News received over phone by 9:20 PM on 10.11.2016.
B
With reference 10 the above, I am to inform that, telephonic message was received from

the public residing near K.K Chavadi area regarding the transportation of Bio-medical waste

from Kerala State and the vehicles were stopped near Pelice check post, Walayar, Coimbatore

District by 9:20 PM on 10.11.2016. In this regard, the said site was inspected around 11.20 P.M

on 10/01/2016 by Tamilnadu Pollution Control Board Officials and the following report is

submitted.

1. The following Five Nos of vehicles carrying wet fish wastes of totally 5-10 Tones of quantity

from Kerala State to Poultry feed manufacturing units in Nammakal District was caught by

the Public and halted near W alayar overbridge, Near Police check post, Walayar. Coimbatore

district.

> TN28 AR 9156 (PICKUP TRUCK)
> TN28 AR 0043 (PICKUP TRUCK)
> TNB88 8192 (PICKUP TRUCK)
> TN28 BA 1564 (PICKUP TRUCK)
> TN45 BE 8332 (EICHER)

2. In the vehicles wastes are filled in PVC barrels and bad odour was observed.

L

The drivers of the vehicles have reported that fish wastes is transported to Poultry feed
manufacturing units in Nammakial District.
In this connection, Tamilnadu Pollution Control Board has issued Consent to Poultry Feed

manufacturing units in Namakkal vamct only to usé™Dry Fish Wastes as one of the raw

material for making Poultry Feeds. | ﬂi@uum[_g_@‘]

L
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5. As the said waste are in wet condition K.K Chavadi police was requested not 10 allow the

vehicles inside Tamilnadu and was directed to sent back the vehicles to Kerala State and the

K.K Chavadi police reported that vehicles were sent back to Kerala State around 2.30 P.M.

However, news was published in Dinathanthi that vehicles carrying Bio Medical Wastes was

caught near Check Post. The said wastes are only Wet Fish Wastes.

This is submitted for kind information and taking further necessary action please.

—_
A A

o r LT~
District Environmental Engineer
Tamilnadu Pollution Control Board
Coimbatore South Office
Encl : Photos, Paper Cutting.

Copy Submitted to

1. The Chairman, Tamilnadu Poliution Con

trol Board,76, Mount Salzi, Guindy, Chennai — 600 032,
2. The JCEE, Tamilnadu Pollutian Contr

ol Board, Coimbatore.
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Tamil Nadu Pollution Control Board

|From To

“Er. P, Manimaran, M.E., M.B.A,, ‘ The Member Secretary
District Environmental Engineer ‘ Tamilnadu Pollution Control Board
Tamilnadu Pollution Control Board Chennai — 32

Coimbatore South

Plot No. E-55A, SIDCO Industrial Estate
Pollachi Mzin Road

Kurichi, Coimbatore — 641 021

Letter ND.F.433!DEE!TNPCB!CBE(S!ZO‘!9 Dated: 04.05.2018.

Sir,

Sub: | TNPC Board - Ofo. DEE, Coimbatore South — Municipal Solid Wastes
from Alva Municipality Keralz — lltlegally transported through two lorries
— Proposed to dump in Madukkarai, Coimbatore District — Caught hold
by the Inspector, Pothanur — Report submitted — Regarding

Ref: | 1. Telephonic- message received from the Inspector of Police,
Pothanur on 05.08.2019

2.Letter received from the Inspector, Pothanur Dated: 05.08.201¢

| 3.This office ‘letter No. 3336/DEE/TNPCB/CBE(S)/2018 Dated:
05.08.2018 : : .

4.This office Letter No.F.433/DEE/TNPCB/CBE(S)/2018 Dated:
09.08.2019 - ;

5. Order of Hon'ble National Green Tribunal, Principal Bench, New
Dethi Application No.353/2016 & 412/2017 Dated:22.11.2018

| submit to inform that, telephonic message received from the Inspecior of Police,
Pothanur that solid wastes from Kerala was illegally transported through two lorries for

disposal of wastes in Madukkarai on 05.08.2019 and the vehicles were caught hold by the
Inspector, Pothanur.

In this regard, investigation was carried out by the officials of the O/o DEE, TNPCB,

Coimbatore South on 05,08.2019 znd found that plastic and solid wastes (about 3 T each)

from Alva Municipality, Kerala was lllegally transported thradgh two lorries for disposal of
wastes in Madukkarai. News were published in this regard.

A case has been registed in Podanur Police Station. Out of two lorries, one no. of
vehicle carrying Tamilnadu Registration no. as TN18 D 7554 B and the other one carrying

- Karnzataka Regiétraﬁon No. as KA 09 B 1420.

The vehicles details are submitted below. (Copy of RCs are attached).

1. Vehicle Registration No. : TN 18 D 7554
Qwner/Driver Name : K. Vadivel, S/o Kandasamy
26, Ayyanar Koil Street
Theli, Villupuram _
. Mobile No. 95003 33278
2. Vehicle Registration No. - KA 09 B 1420,
T Oriver-Name : Thiru. Sivakumar, S/o Kariyappa Reddy
ST I Y 210/A, 11™ Cross
e g} . - Aravinda Nagar
; y C 7 Sl 1
Oa (L f;l/ TI’—:;‘ i Mysore
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in the tax inveice furnished by the unit, it is found that the Plastic and paper wastes
are being transperted from M/s. § J Venturss, Kozhikode, Kerala to M/s. Trushin, Re wycling
PLD, HSD Layout sector 2, Bangalors. But it is committed by the drivers vide their fetter that
they have transporied the Plastic and Solid wastes from Alva Municpality. Kerala and
proposed to dispose the same in Madukkarai areza and the statement obtained from them i
enclosed nerswith.

In order te restrain and alsc to stop the continuance of the pollution caused by
indiscriminate transport of solid waste through the vehicle bearing Reg.No. TN 18 D 7554,
the RTG. Villupuram has been requested to cease/suspend the Vahicle bearing Reg.No. TN

18 D 7554.

Hence, it Is submitted that the Transpori Department, Karnataka may be suitably
addressed from the Board to take necessary action against the driver and vehicle bearing
Regn. no. KA 0¢ B 1420 in accordance with the Motor Vehicle Act 1988.

I submit {c-inform that the Hon'ble NGT(SZ}, Principal Bench, New Delni Application
Nc.353/2016 & 412/2017 in its interim order-dated:22/11/2018 directed that:

“We may aiso clarify at this stage that apart from prosecution, the statutory
authorities under the Environmental (Protection) Act, 1986, the Air {Prevention and
Conirol of Pollution } Act 1981 and the Water (Prevention and Control of Poilution J
Act, 1974 must, in exesrcise of their incidental powers, prescribed sczfz of
compensation to be coliected from the polluters on the ‘Poliuter Fays’ Principle, Such
scale which may be faid down at various levels, having regard fo the Jocal conditions
or as per direciions in the hierarchy of the authorities.”

In this regard, it is submiited that the Kerala State Government, Kerala State Pollution
Control Board and Central Pollution Control Board may be requesied to instruct the local
bodies in state border areas of Kerala to stop the illegal transportation and dumping of solid
waste in the nearby districts of Tamilnadu se as o avoid the Environmental degradation in
the boder districts.

This is submitied for favour of kind information and necessary action plezse.
o

District Environmental Engineer
Tamilnadu Pollution Control Board
4. , Coimbatore South
. &\
!
%

i
d ¥
N~

Encl : 1. Copy of vehicle R.C
2. This office letter Dated: 09.08.2019
3. Statement obtained from the Vehicle driversiowner

Copy submitted to the Joint Chief Environmental'Engineer (M), Tamilnadu Pollution Control
Board, Coimbatore Zone for favour of kind information please.

v




Tamil Nadu Pollution Coritrol Board

From To

Er. P. Manimaran, M.E., M.B.A,, The Regional Transport Officer,
District Environmental Engineer Viluppuram

Tamilnadu Pollution Contrel Board Singapore Nagar

Coimbatore Souih Moovendar Nagar, Viluppuram
Plot No. E-55A, SIDCO Industrial Estate Tamil Nadu 605601

Pollachi Main Road

Kurichi, Coimbatore —8641 021

Letter No.F.433/DEE/TNFCB/CBE(S)/20198 Dated: ¢4 .08.2018.

[ Sub: | TNPC Board - Ofo. DEE, Coimbatore South — Municipal Solid \Nastes]
from Alva Municipality Kerala — Transported through two lorries — |
Proposed to dump in Madukkarzi, Coimbatore District — Caught hold |
by the Inspector, Pothanur - Action sought under the Motor Vehicle |
Act 1988 - Requested - Regarding

Ref: | 1. Minutes of the meeting conducted by the District Collector,
Coimbaiore on 10.11.2016 regarding preveniion of dumping of
blomedlcai waste, slaughter house wastes and Municipal Solid wastes
in the District boundaries

2. Letter received from the Inspector, Pothanur Dated: 05.08.2019

| am fo inform that earlier Biomedical wastes, slaughter wastes and Municipal Solid

wastes were dumped in the district boundaries. Tamiinadu Pollution Control Board is takin
various actions against the dumping of wastes as above in co-ordination with the District

Administration.

In this regard, a meeting has been conducted under the Chairmanship of District

Collector, Coimbatore on 10.11.2016 and the instructions issued in the meeting is as below:

1. Tamilnadu Commercial Tax Officers should not allow the vehicles carrying solid
wastes from Kerala. They have to inform the same to the Police Departrhent immediately for
taking further action in this regard. Lormies which are carrying Kerala wastes and proposed to
dump in Tamilnadu State has to be returned back to Kerala. Lorries which are proposad to

take the wastes to other States through Tamilnadu should not be allowad.

2. Transport Depariment officers should suspend the license of the larry driver and to
cease/suspend the vehicle's registration. Transport Department Officers shail establish
check posts wherever needed. Further, details of the action taken on the above shall be

published in the newspaper.

3. District Superintendent of Police shall register case agsinst the land owner and

these who dispose the wastes. All the Departments should actively take action so as to

Eadicate-tireermyronmental damage caused by ih& disposal of other staie wastes in the
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Kerala was illegally ranspo

05 0R.201% 2nd the vehicles were ¢

nesn

9

sies from Aiva Municipality,

asies ind® Madukkarai on

At this juncture, | am 1© inform that plastic and solid wa

ried through two lorries for disposal of W
aught nold by the Inspector. Bothanur and & case nzs

on. Out of which ong no. of vehicle carmying Tamilnadu

registed in Podanur Police Stati
re submitied beiow.

Registration no. 28 THi8 D 7554. In this regard the vehicle details 2

(Copy of RC is atiached).

TH 18 D 7554

K. Vadivel, Sio Kandasamy,

26, Ayyanar Koil Street,
heli, Villupuram

Mobile No. 85003 332786,

Vehicle Registration No.
OwneriDriver Name

News published in this regard is attached.

stop the continuance of the poliution caused by
le bearing Reg.No. TN 18 © 7554,
TN 18 D

in order ic resirain and alsec 10
waste through the vehic

the RTO. Villupuram i requested 10 cease/suspend the Vehicle bearing Reg.No.

7554.
The aciion take

\ndiscriminate transport of solid

n in this regard may be intimated to this office early.

g
District Environmiental Engineer
Tamilnadu Pollution Confrol Board
- Coimbators South

Encl : 1. Copy of vehicle R.C A
by - aP
2 Newspaper clipping &
avour of kind information piease.

Copy submitted to 1 The District Collector, Coimbatore for {

Copy submitted to the Member Secrelary, Tamilnadu Pollution Control Board, 78, Mourt

Salai, Guindy, Chennai-32 for favour of information please.

Copy submitied 1o the Joint Chief Environmental Engineer (M), Tamiinadu Poliution Controt

Board, Coimbatore Zone for favour of kind information please.
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL.

Original Application No.100 of 2021 (SZ)

Tribunal on its own motion Suo Motu
based on the News item published in The
Hindu Newspaper, Chennai Edition
Dt.09.04.2021, “Dumping of garbage
Foiled near Anamalai, trucks seized”.

...Applicant

Versus

The Chief Secretary to Govt.

of Tamil Nadu, Govt. Secretariat,
Fort St. George Chennai,

Tamil Nadu — 600 009 and Others

...Respondent(s)

INTERIM REPORT OF THE TNPCB
FILED ON BEHALF OF THE
RESPONDENT -  TAMIL NADU
POLLUTION CONTROL BOARD

Advocate for the Respondent: TNPCB
Tr. C. Kasirajan
Chennai -

Date: 25.06.2021






